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 people  in  tribal-dominated  tehsils.  There  is

 widespread  resentment  among  the  people

 against  the  present  situation.

 Therefore,  the  Ministry  should  take

 immediate  steps  to  improve  the  situation.

 12.38  hrs.

 STATUTORY  RESOLUTION  RE:  APPRO-

 VAL  OF  PROCLAMATION  IN  RELATION

 TO  TAMIL  NADU

 [English]

 THE  MINISTER  OF  HOME  AFFAIRS

 (SHRI  BUTA  SINGH):  Sir,  11156  to  move:

 “That  this  House  approves  the  Procla-

 mation  issued  by  the  President  on  30th

 January,  1988  under  Article  356  of  the

 Constitution  in  relation  to  the  State  of

 Tamil  Nadu.”

 The  Tamil  Nadu  Legislative  Assembly
 was  scheduled  to  meet  on  28th  January,
 1988  to  vote  on  the  confidence  motion  to  be

 moved  on  behalf  of  the  Chief  Minister  Smt.

 Janaki  Ramachandran.  The  Governor  of

 Tamil  Nadu  has  reported  that  when  the

 Assembly  met  at  10.0  hrs.,  the  Speaker
 announced  that  he  had  received  a  tele-

 phonic  message  from  five  Congress  (I)
 members  informing  him  about  their  resigna-
 tions  from  the  House  and  the  Congress  (1)
 Party.  When  the  members  belonging  to

 Congress  (॥)  Party  objected  to  this  an-

 nouncement,  the  Speaker  adjourned  the

 House  to  12.00  hrs.

 The  Governor  has  further  reported  that

 when  the  House  met  at  12.00  hrs.,  the

 Speaker  announced  the  decision  to  disqual-

 Hy  six  former  Ministers  on  the  basis  of  a
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 complaint  made  by  Thiru  Tamilmani  and

 adjourned  the  House to  3.0  P.M.  According
 to  the  Governor,  it  was  impropa¢  on  the  part
 of  the  Speaker to  have  adjourned  the  House

 twice  instead  of  taking  up  the  vote  of  confi-

 dence.

 After  the  House  was  adjourned  by  the

 Speaker,  rival  group  comprising  Congress

 (1),  A.LA.D.M.K.  (Jayalalitha  faction),  C.P.1.

 and  C.P.M.  ,  etc.  are  reported  to  have  held  a

 parallel  session  and  elected  Congress  (1)

 Party  member  Thiru  S.  Sivaraman  as

 Speaker  after  dismissing  the  present

 Speaker  Thiru  P.H.  Pandian  from  his  post.

 They  also  passed  the  following  two  resolu-

 tions:-

 (i)  Expression  of  no  confidence  in
 Smt.  Janaki  Ramachandran’s

 Government.

 (ii)  |  Adjournment  of  the  House  sine
 die.

 The  Governor  felt  that  this  led  to  a  situation

 where  future  business  of  the  Legislature
 could  not  be  conducted  peacefully.

 When  the  Assembly  met  at  3.00  p.m.,

 complete  pandemonium  prevailed  in  the

 House.  Chairs,  wrenched  out  makes,  paper

 weights,  chappals  flew  across  the  House

 and  the  Members  engaged  in  fisticuff  lead-

 ing  to  injuries  to  some  of  them.  The  Governor

 has  stated  that  the  pandemonium  which

 prevailed  in  the  House  at  12.00  hours  and  at

 15.00  hours  and  the  police  intervention  in-

 side  the  House  has  been  one  of  the  most

 sordid  chapters  in  the  annals  of  the  Legisla-
 tive  Assembly.

 A  very  large  number  of  MLAs  were

 forced  to  leave  the  Assembly  Chamber  leav-

 ing  only  110  out  of  222  members  present  in

 the  Chamber.  Once  the  members  other  than

 those  belonging  to  AIADMK  (Mrs.  Janaki

 Ramachandran  faction):  DMK,  Muslim
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 League  and  Janata  had  left,  the  House

 passed  a  vote  of  confidence  in  the  Ministry
 headed  by  Mrs.  Janaki  Ramachandran.  The

 Governor  had  reported  that  the  manner  in

 which  voting  was  conducted  by  AIADMK

 Party  casts  serious  doubts  about  its  claim

 that  it  had  been  able  to  win  the  vote  of

 confidence  as  only  110  members  out  of  222

 were  present  in  the  House.

 The  Governor  further  stated  th.  at  atomp-
 shere  in  the  State  had  been  fully  viriated  and

 there  was  political  deadlock  in  the  State.  In

 view  of  the  situation  which  had  arisen,  he

 was  of  the  opinion  that  there  was  breakdown

 of  constitutional  machinery  and  a  situation

 had  arisen  in  which  it  would  be  impossible  to

 carry  on  the  Government  in  accordance  with

 the  provision  of  the  Constitution.  The  Gover-

 nor,  accordingly,  recommended  that-

 i)  the  Legislative  Assembly  may
 be  dissolved;  and

 li)  President's  rule  imposed  under

 Article  356  of  the  Constitution.

 The  Proclamation  under  Article  356  of  the

 Constitution  was  issued  on  30th  January,
 1988  and  the  Legislative  Assembly  of  the

 State  was  dissolved.

 With  these  words,  Sir,  |  commend  the

 Proclamation  issued  on  30  January,  1988

 under  Article  356  of  the  Constitution  in  rela-

 tion  to  the  State  of  Tamil  Nadu  for  approval
 of  this  august  House.

 SHRI  ६.  AYYAPU  REDDY  (Kurnool):
 The  imposition  of  President’s  rule  in  Tamil

 Nadu  though  it  became  absolutely  neces-

 sary,  is  the  most  unfortunate  and  unwar-

 ranted  constitutional  Calamity.  There  was

 no  wise  guidance  from  Delhi.  After  the  death

 of  MGR  it  was  absolutely  necessary  that  the

 continuity  of  the  MGR  Cabinet  should  be

 kept  up  not  merely  for  the  sake  of  the  people
 of  Tamil  Nadu  but  for  the  sak ।  of  the  entire
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 nation.  What  is  important  is  the  Tamil  issue,
 the  ethnic  issue  in  Ceylon  and  the  security
 forces  in  Ceylon  require  the  whole-hearted

 backing  of  the  people  of  Tamil  Nadu,  which

 was  ensured  during  MGR''s  life.  But,  for  the

 continued  support  for  the  Indo-Ceylon  Ac-

 cord,  the  Central  Government  and  the  lead-

 ership  in  Delhi  ought  to  have  called  for  not

 only  the  important  group  leaders  in  AIADMK,
 but  it  should  have  called  for  the  other  leaders

 also  who  were  supporting  the  Indo-Sri-
 lankan  Accord.  What  has  happened  now  is

 the  AIADMK  has  been  split  into  two  groups.
 The  leadership  at  Delhi  certainly  had  the

 moral,  spiritual,  constitutional  and  political

 authority  and  it  could  have  easily  persuaded
 them  and  prevented  the  split  of  the  Anna

 DMK.  It  is  not  only  the  AIADMK  that  has  split,
 the  Congress  itself  has  undergone  a  cata-

 strophic  change.....(/nterruptions).

 SHRI  RAM  PYARE-  PANIKA

 (Robertsganj):  No.  There  is  no  split.

 SHRI  ६.  AYYAPU  REDDY:  All  right.
 You  may  console  yourself  by  saying  that

 there  has  been  no  change  in  the  Tamil  Nadu

 Congress.

 SHRI  P.R.  KUMARAMANGALAM

 (Solen):  A  few  individuals  going  does  not

 bring  a  change.

 SHRI  E.  AYYAPU  REDDY:  You  may
 thin  so,  but  let  us  see  what  the  electorates

 will  reply.  Actually  we  are  not  interested.....

 (Interruptions).

 SHRI  P.R.  KUMARAMANGALAM:

 Then  why  are  you  mentioning  it  for  no  rhyme
 or  reason?

 SHR}  E.  AYYAPU  REDDY:  Because

 the  question  which  is  at  stake  is  the  national

 interest.  The  Indo-Srilankan  Accoro  is  at

 stake.  Now  this  Accord  will  become  the

 apple  of  discord  in  Tamil  Nadu.  It  is  certainly

 going  to  be  an  apple  of  discard.  In  the  eiec-
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 tion  platform,  the  Indo-Srilankan  Accord  is

 going  to  be  the  subject  matter  of  criticism...

 (Interruptions)

 SHRI  P.R.  KUMARAMANGALAM:  No.

 SHRI  E.  AYYAPU  REDDY:  You  may

 say  no  but  the  role  of  the  IPKF  and  the  Indo-

 Srilankan  Accord  and  the  ethnic  issues  are

 going  to  figure  prominently  in  the  elections

 that  are  going  to  come.  In  that  sense  and  with

 that  point  in  view,  |  am  saying  that  the  lead-

 ership  at  Delhi  should  have  been  more

 cautious  and  should  have  envisaged  and

 should  have  gone  into  the  possibilities  of  the

 repercussions  of  a  split  in  AIADMK  on  the

 Indo-Srilankan  Accord.  Therefore,  the  impo-
 sition  of  the  President’s  rule  is  not  an  ordi-

 nary  Constitutional  obligation  which  has

 been  exercised  but  this  has  been  exercised

 without  forethought,  without  wisdom  and

 without  taking  into  account  the  conse-

 quences  and  the  fall-out.  Now,  when  are  you

 going  to  hold  elections  in  Tamil  Nadu?  What

 is  the  role  played  by  the  Central  leadership
 and  by  the  Congress  leadership  in  this  af-

 fairs?  People  who  were  swearing  by  Rajiv
 Gandhi  till  day  before  yesterday  are  now  at

 loggerheads.  The  only  party  which  had

 boycotted  the  President's  Address  yester-

 day  was  the  AIADMK,  owing  allegiance  to

 Mrs.  MGR.......(/nterruptions).

 SHRI  P.  KOLANDAIVELU  (Gobichetti-

 palayam):  Not  Mrs.  MGR,  Mrs.  Janaki

 Ramachandran.....(/nterruptions).

 SHRI  ६.  AYYAPPU  REDDY:  All  right,
 let  us  not  quarrel  about  that.  But  this  will

 show  that  instead  of  stabilising,  unifying  and

 harmonising  the  people  of  Tamil  Nadu,  we

 have  unnecessarily  divided  them.......

 (Interruptions).

 SHRI  P.R.  KUMARAMANGALAM:

 Who  has  divided  them?
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 SHRI  E.  AYYAPU  REDDY:  It  is  cer-

 tainly  not  Telugu  Desam,  है  is  the  Central

 leadership,  it  is  the  Congress  Party.  There-

 fore,  the  responsibility  for  causing  this  split
 and  for  creating  this  sort  of  instability  in  Tamil

 Nadu  has  to  be  taken  and  has  to  be  owned

 only  by  the  Central  Government.

 AN.  HON.  MEMBER:  Why?

 (/nterruptions)

 SHRI  ६.  AYYAPU  REDDY:  You  had

 your  own  ambitions,  you  wanted  to  catch

 power  in  Tamil  Nadu,  you  wanted  to  bring
 Tamil  Nadu  under  the  Congress  regime  and

 the  personal  ambitions  of  two

 politicians....(/nterruptions).  Please  don't

 compel  me  to  tell  the  personal  ambitions  and

 the  political  ambitions  of  individuals  which

 the  national  interests  have  been  subject  to,
 the  over-zeaious  ambitions  of  a  few  individu-

 als.  Therefore,  if  only  the  Congress  and  the

 leadership  at  the  Centre  had  the  good  of  the

 people  of  Tamil  Nadu  at  heart,  especially  in’

 view  of  the  delicate  situation  that  is  being
 obtained  in  Ceylon  and  the  number  of  con-

 straints  and  the  number  of  harassments  and

 the  number  of  difficulties  which  the  IRKF  is

 facing  in  Ceylon,  you  should  have  prevented
 the  imposition  of  President’s  Rule.  There-

 fore,  Sir,  we  are  totally  unhappy  not  because

 we  support  one  wing  of  the  AIADMK  against
 the  other,  but  because  we  wanted  that  the

 unity  of  the  AIADMK  should  be  kept  up  and

 if  there  was  only  awillon the  part  of  the  Prime

 Minister,  the  unity  would  have  been  there

 and  Tamil  Nadu  would  not  have  been  sub-

 ject  to  the  present  state  of  instability  under

 which  it  is  now  suffering.

 SHRI  P.R.  KUMARAMANGALAM  (Sa-

 lem):  Mr.  Deputy  Speaker,  Sir,  |  rise  to  sup-

 port  the  Resolution  to  approve  the  Promul-

 gation  of  Emergency  in  Tamil  Nadu.

 AN  HON.  MEMBER:  Not  Emergency,
 Sir.
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 (Interruptions)

 SHRI  P.R.  KUMARAMANGALAM:

 Sorry.........  of  President's  Rule.  |  correct

 myself.  (/nterruptions).

 Sir,  we  in  the  Congress  had  very  cate-

 gorically  stated  that  we  wanted  stability  in

 Tamil  Nadu.  In  fact,  |  understand  that  the

 hon.  Prime  Minister  had  requested  both

 groups,  both  factions  of  the  Anna-DMK  to

 sink  their  differences,  bury  the  hatchet  and

 unite  in  the  interest  of  stability  in  Tamil  Nadu

 and  in  the  interest  of  the  nation.  Unfortu-

 nately  it  looks  like  they  were  two  extremes  to

 even  come  to  an  understanding  between

 themselves,  let  alone  unite.

 Sir,  the  accusations  that  my  friend  from

 the  other  side  has  thrown  without  any  sort  of

 proof  or  basis  and  dis-regarding  the  public
 statements  and  the  efforts  of  the  hon.  Prime

 Minister to  say  the  least  is  unfortunate.  Sir,
 we  are  also  very  much  aware  (the  Congress

 Party),  that  the  split  that  took  place  in  the

 Anna-DMK  was  not  in  the  interest  of  the

 State  of  Tamil  Nadu  or  in  the  interest  of  the

 nation.  We  have  categorically  gone  on  rec-

 ord  to  state  that  we  believe  in  undivided

 Anna-DMK  and  we  extend  our  support to  the

 undivided  Anna-DMK.  We  did  everything

 possible  to  try  and  bring  them  together.  Sir,
 to  say  that  the  responsibility  of  the  split  lies

 with  either  the  Central  Government  or  the

 Congress  Party  is  a  total  blatant  untruth

 because  if  at  all  the  split  was  encouraged  by

 anybody,  it  was  encouraged  by  certain

 Opposition  parties  which  was  not  the  Con-

 gress  in  Tamil  Nadu,  for  example,  the  DMK.

 Itis  because  it  is  the  DMK  which  is  benefited

 by  the  instability  in  Tamil  Nadu  and  not  either

 the  Congress  or  even  either  faction  of  the

 Anna-DMK.  The  most  unfortunate  day,
 Tamil  Nadu  has  seen  was.the  28th  of  Janu-

 ary,  1988,  when  the  Tamil  Nadu  Assembly
 met.  For  the  first  time,  with  no  reasonable,
 rational  excuse,  when  a  vote  of  confidence

 was  to  be  taken  up  on  the  floor  of  the  House,
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 the  Speaker  of  the  House,  adjourned  it  twice

 without  giving  any  reason  which  has  any
 connection  with  adjourning  the  sitting  of  the

 House.  Flimsy  grounds  were  made,  some  of

 which  were  untrue.  But  the  whole  purpose
 was  obvious.  It  was  to  ensure  that  an  excuse

 could  be  found  whereby  those  who  did  not

 support  the  Government  with  was  seeking
 the  vote  of  confidence,  would  be  physically
 barred  from  entering  the  Assembly.  Every

 possible  item  that  could  be  used  was  used

 as  a  missile-chairs  and  mikes.  Even  foot-

 wears  were  used  liberally.  Several  MLAs

 were  injured.  To  go  on  record,  |  am

 ashamed,  as  a  Tamilian,  to  note  that  for  the

 first  time,  in  the  annals  of  history,  the  police
 was  brought  in  and  directed  to  do  a  lathi

 charge  inside  the  House,  which  was  un-

 heard  of  (interruptions).  Andthe  Members  of

 the  Assembly  who  were  neither  expelled  nor

 suspended  were  forcibly  thrown  out  of  the

 Assembly.  Goondas  were  allowed  to  enter

 with  passes  to  create  violence,  not  in  the
 Visitors’  Gallery  but  right  in  the  well  of  the

 House.

 Sir,  Mr.  M.G.  Ramachandran  was  a

 man  of  the  masses  who  held  the  affection  of

 the  people  of  Tamil  Nadu  very  close  to  his

 heart.  He  worked  for  the  upliftment  of  the

 masses  of  Tamil  Nadu  and  those  who  seek
 in  his  name  to  remain  in  power,  at  least,  are

 expected  not  to  bring  down  the  prestige  of

 the  State  of  Tamil  Nadu.  On  the  28th  of

 January,  1988,  the  only  achievement  that

 the  Speaker  of  the  Assembly  at  that  time,  Mr.

 Pandian  and  the  Government  that  was  in

 power  seeking  the  vote  of  confidence,  made

 was  to  bring  down  the  prestige  of  the  State  of

 Tamil  Nagu  which  has  always  been  held

 throughout  India  and  throughout  the  world  at

 a  very  high  esteem.  Mr.  Deputy-Speaker,
 the  annals  of  history  will  establish  that  this

 was  the  most  unfortunate  day  the  state  of

 Tamil  Nadu  saw.  What  is  fascinating  is,  we

 have  a  Speaker  today  in  Tamil  Nadu  who  by
 resolution  of  a  majority,  was  dismissed  from

 his  post  by  a  no-confidence  and  another
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 Speaker  was  elected.  Unfortunately,  even

 now  under  the  President's  rule,  the  Govern-

 ment  of  Tamil  Nadu  recognises.......

 AN  HON.  MEMBER:  Do  you  recognise
 it?

 SHRI  P.R.  KUMARAMANGALAM:  |  do

 not  know  what  the  Central  Government  is

 doing.  But  we  do,  the  Congressmen  in  Tamil

 Nadu  do.

 SHRIK.R.  NATARAJAN  (Dindigul):  Mr.

 Deputy-Speaker,  Mr.  Pandian  as  the

 Speaker  cannot  be  talked  here.

 SHRI  P.R.  KUMARAMANGALAM:  He

 has  been  dealt  even  now  as  if  he  is  the

 Speaker  of  the  dissolved  Assembly.  (Inter-

 ruptions)

 Let  me  finish.  You  will  have  your  time.

 MR.  DEPUTY-SPEAKER:  The  subject-
 matter  is  of  that.  Already  the  Governor's

 report  is  there.  We  cannot  avoid  that  refer-

 ence  in  that  case.

 SHRI  P.R.  KUMARAMANGALAM:  Sir,
 the  most  important  fact  is  that  it  is  a  plea,  a

 request  and  a  demand  from  the  Tamilnadu

 Congress  and  ail  the  Congressmen  of

 Tamilnadu  that  this  person  Mr.  Pandian  who

 was  removed  from  ihe  Speakership,  not  be

 recognised  as  Speaker  of  the  dissolved

 Assembly.  The  most  important  thing  is  to

 bring  back  stability  immediately  in

 Tamilnadu.  There  was  no  other  option,  even

 as  per  the  hon.  Home  Minister's  statement

 on  the  floor  of  this  House  just  now,  for  the

 Central  Government  to  do  any  anything
 other  than  imposition  of  President's  rule.
 The  incidents  that  led  to  it  were  unfortunate.

 lam  sure,  the  House  is  unhappy  about  it.  But

 the  need  of  the  day  immediately  is  to  have  a

 popularly-elected  Government  back  in  the

 seat  of  power  in  Tamilnadu.  Could  |  use  this
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 opportunity,  through  you  Sir,  to  urge,  upon
 the  Home  Minister  and  the  Central  Govern-

 ment  to  take  immediate  steps  to  have  elec-

 tions  in  Tamilnadu  so  that  a  popularly-
 elected  Government  could  come  to  power
 as  soon  as  possible  ?  |  am  sure,  neither  the

 Congress  Party  nor  the  Central  Government

 wants  any  unnecessary  delay  in  this  regard
 since  it  was  not  our  intention  to  have

 Presindent'’s  rule  in  Tamilnadu.  It  has  been

 imposed  upon  us  by  the  factional  fighting  in

 the  local  party.  |  would  like  to  say  that  the

 Accord  would  not  be  an  apple  of  discord  as

 my  friends  from  the  otherside  was  trying  to

 point  out.  Maybe,  Some  parties  would  like  to

 use  the  Sri  Lankan.  Accord,  the  unfortunate

 happenings  in  Sri  Lanka  and  the  ethnic

 problem  in  Sri  Lanka  as  a  weapon.  But  |

 would  only  hope  that  good  sense  would

 prevail  upon  them  to  see  that  it  is  national

 interest  that  they  are  playing  around  with;  it

 is  national  integrity  that  they  are  playing
 around  with.  This  is  not  a  small  issue  of

 politics  but  the  prestige  of  the  whole  nation  is

 what  they  are  playing  around  with.  |  would

 like  to  take  this  opportunity  say  that  the  IPKF

 is  doing  a  Merculean  task  in  SriLanka.  There

 are  various  forces  which  are  international  in

 colour,  which  are  trying  to  destroy  the  peace
 in  Sri  Lanka  and  which  are  encouraging
 terrorists  in  Sri  Lanka.  We  are  seeing  many
 an  important  personality  in  Sri  Lanka  being
 killed.  This  is  not  the  time  for  any  party  which

 believes  in  either  national  interest  or  atleast

 in  peace  to  use  this  issue  as  a  political  issue.

 |  do  not  know  whether  Telugu  Desam  were

 trying  to  point  out  to  their  friends  that  this  is

 an  issue  that  can  be  used.  But  let  me  make

 it  clear  if  that  was  the  intention....

 (interruptions)

 SHRI  E.  AYYAPU  REDDY:  Are  you

 quite  sure  that  this  issue  will  not  be  raised?

 Why  do  you  want  to  ignore  the  realities?

 (interruptions)

 SHRI  P.R.  KUMARAMANGALAM:  Mr.
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 Reddy,  |  have  not  yielded  to  you.  If  ।  had

 yielded,  then  you  could  have  said  some-

 thing.  |  have  not  yielded.  |  would  request  you
 to  sit  down.  You  are  much  senior  to  me.  |

 would  like  to  say,  at  the  end,  that  the  inten-

 tion  of  Congress  Party  and  all  the  Congress-
 men  in  Tamilnadu  right  from  the  beginning
 has  been  that  there  should  be  stability  in

 Tamilnadu,  progress  in  Tamilnadu  and  the

 the  popular  policies  of  the  then  government
 led  by  Shri  M.G.  Ramachandran  be  imple-
 mented  so  that  the  upliftment  of  the  masses

 of  Tamilnadu  take  place.  Unfortunately  due

 to  certain  faction  fighting  the  situation  has

 come  to  this  pass.  The  earlier  Tamil  Nadu

 comes  back  to  popular  Government,  the

 better  it  would  be  in  the  interest  cf  the  Tamil

 Nadu  and  the  better  it  will  be  in  the  interest  of

 the  nation.

 |  would  like  to  support  the  resolution  to

 approve  the  promulgation  of  the  President's
 Rule  in  Tamil  Nadu  essentially  because  it

 was  a  Hobson's  choice.  The  Central  Gov-

 ernment  had  no  other  option  at  that  moment.

 There  was  no  party,  no  group  in  the  assem-

 bly  which  could  have  run  the  Government.

 Thank  you.

 MR.  DEPUTY-SPEAKER:  We  adjourn
 for  lunch  to  reassemble  at  2.05  P.M.

 13.06  hrs.

 The  Lok  Sabha  adjourned  for  Lunch  till

 five  minutes  past  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembied  after  Lunch

 at  ten  minutes  past  fourteen  of  the  clock.

 (नि,  DEPUTY  SPEAKER  in  the  Chair

 STATUTORY  RESOLUTION  RE:  AP-

 PROVAL  OF  PROCLAMATION  IN  RELA-

 TION  TO  STATE  OF  TAMIL  NADU

 [English]

 SHRI  THAMPAN  THOMAS  (Mav-
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 elikara):  Mr.  Deputy  Speaker,  Sir,  the  Reso-

 lution  now  under  discussion  imposing
 Governor's  ruie  in  Tamil  Nadu  opens  our

 eyes  to  the  political  situation  and  principles
 of  democracy  which  are  followed  in  this

 country.  The  report  placed  by  the  Home

 Minister  shows  that  the  Governor  has  gone
 into  quite  unnecessary  things  and  made  a

 report  to  the  Central  Government  about  the

 state  of  affairs  in  Tamil  Nadu.  He  takes  note

 of  the  fact  that  there  was  a  meeting  of  the

 legislators  under  the  leadership  of  a  particu-
 lar  gentleman  and  they  passed  a  resolution

 against  the  Speaker.

 First  of  all  |  would  like  to  know  if  such  a

 resolution  passed  by  a  group  of  persons

 assembling  in  the  corner  of  a  house  and

 Governor  taking  note  of  it  and  making  ita

 point  to  impose  Governor's  rule  in  Tamil

 Nadu  what  would  be  the  future  of  democracy
 in  our  country!  On  an  illegal  and  unlawful

 action  taken  by  any  person  the  Governor  is

 not  bound  to  take  cognizance  of  that.  So  that

 action  of  the  Governor  in  Tamil  Nadu  once

 again  shows  how  Governors  are  used  to

 dismiss  the  governments  and  impose  Cen-

 tral  rule  so  as  to  take  political  advantage.

 Sir,  here  Congress  is  morally  bound  to

 support  AIADMK.  When  Janaki  government
 was  formed  in  Tamil  Nadu  she  proved  that

 99  members  are  with  her  and  the  Congress
 has  got  64  members.  Congress  had  entered

 into  an  agreement  with  another  political

 party  for  maintaining  a  government.  Natu-

 rally  the  majority  was  proved.  They  ought  to

 have  supported  but  they  waited  for  an  oppor-

 tunity  to  sabotage  the  government  so  as  to

 make  inroads  into  the  political  situation  of

 Tamil  Nadu.  This  was  a  vicious  attempt  on

 the  part  of  the  Central  Government.  They
 have  used  the  Governor  to  impose  the

 Governor's  rule  there.

 All  these  things  have  happened,  । think,

 with  the  knowledge  of  the  Prime  Minister

 because  at  the  time  of  death  of  MGR  the

 Prime  Minister  himself  went  to  Tamil  Nadu
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 and  addressed  the  meeting.  The  meeting
 was  held  and  from  there  the  political  strategy
 was  formed.

 14.14  hrs.

 [SHRIMATI  BASAVARAJESWARI  in  the

 Chair

 The  Congress  has  no  influence  in  Tamil

 Nadu.  Now  they  want  to  make  inroads.  They
 have  used  this  opportunity  of  splitting  Al-

 ADMK.  (/nterruptions)  Whatever  Congress
 has  got  in  Tamil  Nadu  is  because  of  the  unity
 made  with  AIADMK...

 SHRI  P.  KOLANDAIVELU  (Gobichetti-

 palayam):  Sir,  |  rise  on  a  point  of  order.  At  the

 time  of  demise  of  my  beloved  leader  MGR

 the  Prime  Minister,  of  course,  came  there  in

 order  to  pay  his  respects  but  he  did  not

 attend  a  meeting.  What  the  hon.  Member

 says  is  that  the  attended  a  meeting  and  so  ail

 these  problems  came.  It  is  not  correct.

 MR,  CHAIRMAN:  There  is  no  point  of

 order.  ॥  is  only  a  point  of  clarification.

 SHRI  RAM  SINGH  YADAV  (Alwar):  ।  is

 a  point  of  order  on  the  point  of  disinforma-

 tion.

 SHRI  THAMPAN  THOMAS:  What  hap-

 pened  in  Tamil  Nadu  is  that  the  Congress
 want  to  take  advantage  of  the  situation  and

 to  impose  their  party  rule  in  that  State  using
 this  opportunity.  They  split  the  AIADMK  and

 used  the  Governor's  office  in  a  vicious

 manner  to  get  a  hold  in  Tamil  Nadu.  That  is

 my  allegation  on  this  subject.

 |  also  fear  that  what  had  happened  in

 Tripura,  the  same  thing  may  be  repeated  in

 Tamil  Nadu  after  some  time  because  the

 situation  is  very  very  dangerous  in  Tamil

 **  Not  recorded,  as  ordered  by  the  Chair.
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 Nadu.  The  hon’ble  members  who  spoke
 earlier  had  also  pointed  this  out.

 The  people  of  Tamil  Nadu  have  no

 confidence  in  the  Congress  and  they  are

 very  much  aggrieved.  It  is  acknowledged  as

 a  backward  State.  In  many  parts  of  Tamil

 Nadu,  the  development.  has  not  in-

 creased...........  (Interruptions)...  The  Centre

 has  discarded  Tamil  Nadu  in  extending  the

 help  for  development  of  the  area.  The  people
 are  against  the  Congress  and  the  Congress
 rule  for  a  long  period.  They  have  never

 accepted  Congress  as  a  party  of  Tamil

 Nadu...........  (/nterruptions)......None  other

 than  the  General  Secretary  cf  the  Congress

 (1)**  visited  Tamil  Nadu...........  (Jnterrup-

 tions)......

 MR.  CHAIRMAN:  |  will  request  the

 Hon’ble  Member  not  to  mention  the  name  of

 the  persons  who  are  not  supposed  to  defend

 themselves  on  the  floor  of  the  House.

 SHRI  THAMPAN  THOMAS:  |  will  say:
 The  Congress  General  Secretary  was  sent

 over  to  Tamil  Nadu.  |  fear  that  what  had

 happened  in  Tripura  will  repeat  in  Tamil

 Nadu.  There  is  a  cause  for  the  Central

 Government  to  declare  Tamil  Nadu  as  a

 disturbed  area  because  Sri  Lankan  problem

 is  a  very  live.  problem  amongst  the  Tamili-

 ans.  -  is  quite  natura!  that  Mr.  Buta  Singh

 might  come  forward  with  a  declaration  say-

 ing  that  this  is  a  ‘troubled  area’  and  para-

 military  forces  will  have  to  be  sent  over  the

 Tamil  Nadu.  A  situation  will  be  created  like

 the  one  in  Tripura  and  election  will  be  heid  in

 a  rigged  manner.  And  they  want  to  impose
 on  them  none  cther  than  the  AICC  General

 Secretary  as  a  Chief  Minister  and  successor

 of  MGR........(/nterruptions).....  The  people  of

 Tamil  Nadu  will  not  tolerate  all  this.  Mr.

 Kolandaivelu  is  becoming  a  party  to  that  trick

 of  the  Congress..........(/nterruptions)....
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 SHRI  T.  BASHEER  (Chirayinkil):  What

 is  your  strength?

 SHRI  THAMPAN  THOMAS:  Whatever

 may  be  our  strength,  whatever  may  be  the

 following,  but  |  am  telling  you  the  truth.

 (nterruptions).....\t  is  the  experience  in  this

 country.  All  lam  concerned  with  is  about  the

 democracy;  how  the  butchers  of  the  democ-

 racy  kill  it  and  how  they  are  using  the  office

 of  the  Governor to  impose  the  Congress  rule

 in  the  various  States.  What  happened  to

 Meghalaya?  Mr.  P.A.  Sangma  went  there.

 He  had  23-member  backing.  Now  there  is  a

 19-member  cabinet of  the  Congress  (1).  Out

 of  30,19  are  members  of  the

 cabinet........  (Interruptions)...They  used  the

 Governor  in  Andhra  Pradesh.  In  Kerala,  a

 Congress  leader  has  been  sent  as  a  Gover-

 nor,  who  was  a  Minister  here  and  was  also

 active  in  the  party.  Therefore,  |  submit  that  |

 have  no  belief  in  the  Governors  as  they  are

 mere  agents  of  the  Central  Government  to

 impose  their  rule  in  the  various  States.  That

 is  the  submission  |  make  on  this  subject.

 (Interruptions)

 PROF.  P.J.  KURIEN  (Idukki):  13  Coun-

 cillors  elected  the  Chairman  and  14  people
 were  on  the  other  side.  Let  me  ask  you
 whether  you  can  ask  your  Ministe:  to  resian
 from  Kerala  Government  because  of  this.  Is

 this  democracy?  Let  the  hon.  Member  say
 whether  his  party  would  resign  in  the  Kerala

 Cabinet  (/nterruptions)

 MR.  CHAIRMAN:  Mr.  Kurien,  he  is  not

 yielding.  Please  resume  your  seat.  Why  did

 you  mention  about  that?  He  is  on  his  legs.
 You  are  not  supposed  to  talk  like  that.  |  et

 him  conclude.  (/nterruptions)

 PROF.  P.J.  KURIEN:  You  should  ask

 your  Minister to  resign  if  you  have  respect  for

 democracy.

 MR.  CHAIRMAN:  |  am  asking  you  not  to
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 repeat  again.  tt  won't  look  nice  because  he  is

 not  yielding.

 THE.  MINISTER  OF  HOME  AFFAIRS

 (S.  BUTA  SINGH):  Say  that  Janata  is  like
 that  in  Telugu  Desam.

 SHRI  THAMPAN  THOMAS:  Democ-

 racy  in  the  country  is  facing  such  acrisis  and
 Tamil!  Nadu  is  one  of  the  histories  which  has
 been  revealed  by  the  action  of  the  Central

 _Government  using  extraordinary  powers  «7

 the  Constitution  and  imposing  Governor's
 rule  and  using  Governor  as  a  tool  to  get  into

 power  in  Tamil  Nadu.  The  most  manipulated

 way  they  have  planned  it  at  party  level,  ai

 Governor's  level  and  that  is  going  on.  ।  !s

 revealed  by  the  very  facts  of  the  Governor’:

 report  itself.  |  was  pointing  out  that  tne

 Governor  making  such  a  report,  taking  un-

 necessary  things  into  congnizance  and  not.

 ing  all  that  saying  such  things  have  nap

 pened-he  ought  not  to  have  taken  anything
 like  that  when  there  are  97  Members  to:

 Janaki  Government,  when  (धन:  is

 bound  to  support  ADMK  whichever  faction

 shows  the  majority..........  (Interruptions)..
 Whatever  it  is  Congress  has  tne  moral  re-

 sponsibility  to  accept  the  majority  but  they  do
 not  believe  in  morality  and  therefore,  they  dic

 it.  They  created  this  crisis  as  they  want  to

 impose  Article  356  of  the  Constitution.  The
 same  thing  is  being  repeated  everywnere,
 not  only  in  Tamil  Nadu,  but  in  other  places
 also,  the  Governors  are  being  used  as  aici.

 of  the  Central  Government  and  capiu:=

 power.  |  fear  the  same  thing,  the  same

 strategy  which  they  adopted  in  Tripura  oy

 sending  paramilitary  tarces,  will  be  done  is

 Tamil  Nadu  also.  They  will  send  them  to

 Tamil  Nadu,  win  elections  and  come  ty

 power  and  they  will  have  their  own  mer

 there.  Allthese  things  will  have  the  biessing:
 of  the  Prime  Minister.  |  would  like  to  subm:t

 that  the  Tami!  Population,  the  whol  of  South

 india  would  revolt  against  this.  When  Anjiah
 was  the  Chief  Minister  in  Andhra  Pradesh,

 the  people  of  Andhra  Pradesh  revolted  and
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 showed  the  result.  In  Kerala  also,  when  the

 Congress  wanted  to  impose-!  am  sorry  that

 |.  cannot  mention  the  name-all  people
 showed  the  result.  In  Tamil  Nadu  also  the

 result  will  be  shown.  Mr.  Subramanian  has

 resigned  from  TNCC  against  the  Congress
 as  also  Sivaji  Ganesan.  Therefore,  there  is

 no  doubt  that  the  people  of  South  India  are

 capable to  understand  the  vicious  motives  of

 Congress  (1)  and  to  give  them  a  good  reply  in

 elections  and  they  will  do  so.

 Another  thing  is  that  on  the  Sri  Lanka

 accord  they  wanted  to  derive  political  advan-

 tage  at  this  juncture.  |  have  toured  through-
 out  Tamil  Nadu  and  |  have  seen  what  the

 precarious  position  of  Tamil  Nadu  people  is.

 People  are  suffering  there  and  there  is  no-

 body  to  look  after  them  and  now  the  Centre

 wants  to  rule  this  State.  |  would  like  totell  Shri

 Kolandaivelu  that  they  are  going  to  be  eaten

 away  by  these  sarpas.  With  these  words,  |

 conclude.

 SHRI  SHARAD  DIGHE  (Bombay  North

 Central):  Madam  Chairman,  ।  rise  to  support
 the  Statutory  Resolution  moved  by  the
 Home  Minister  for  approving  the  proclama-
 tion  issued  by  the  President  on  the  30th

 January,  1988...

 The  hon.  Member,  who  spoke  before
 me  has  brought  many  extraneous  and  irrele-
 vant  matters  before  this  House  which  had

 nothing  to  do  with  the  Proclamation.  When
 the  Proclamation  relates  to  Tamil  Nadu,  he

 spoke  about  Tripura,  Meghalaya  and  trav-
 elled  all  over  India.  That  only  shows  that
 when  some  event  takes  place  in  India,  the

 opposition  wants  to  derive  political  advan-

 tage  of  every  small  event  that  takes  place
 even  though  it  may  be  strictly  according  to
 the  Constitution.

 The  manner  in  which  the  Governor  of
 Tamil  Nadu  had  handled  the  situation  and
 the  ultimate  proclamation  that  has  been
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 issued  by  the  Central  Government,  |  fully

 support  each  and  every  action  and  say  that

 everything  is  according  to  provisions  of  the

 Constitution  and  no  other  thing  was  possible
 under  the  circumstances  which  existed  at

 that  time.

 Those  who  have  spoken  from  the  oppo-
 sition  before  me  have  not  considered  and

 taken  into  account  the  events  which  took

 place  in  Tamil  Nadu  since  the  death  of  the

 then  Chief  Minister.  If  those  are  considered

 in  the  light  of  the  provisions  of  the

 Constitution,  they  would  have  been  con-

 vinced  that  the  only  solution  possible  under

 that  situation  was  this  proclamation.

 1  would  only  draw  the  attention  of  this

 House  to  the  various  events  which  took

 place.  Firstly,  Tamil  Nadu  Assembly  con-

 sists  of  234  members,  out  of  which  AIDMK

 has  131  members.  There  were  12  vacancies

 and  therefore,  for  the  purpose  of  forming  a

 Government,  112  supporters  were  neces-

 sary  for  the  one  who  would  stake  his  or  her

 claim  for  forming  a  Government  in  the  State.

 What  did  the  Governor  do?  The  Governor
 also  followed  very  clear-cut  procedure  under

 the  Constitution.  Ninety-seven  MLAs  were

 backing  Janaki  Government  and,  therefore,
 the  Governor  physically  verified  all  the  97

 AIDMK  members,  who  are  supporting.  On

 2nd  January  he  interviewed  each  and  evary
 Member.  Then  he  _  individually  asked

 whether  they  were  coerced  in  supporting
 this  Government  and  this  varification  lasted

 for  four  hours.  After  this  varification,  hecame

 to  the  conclusion  that  Mrs.  Janaki  would  be

 able  to  form  a  Government  and,  therefore,
 she  was  summoned  to  form  the  Govern-

 ment.  This  is  not  a  new  or  strange  procedure
 at  all.  It  has  been  followed  several  times  in

 India  in  several  states  and  the  Sarkaria

 Commission  has  also  referred  to  several

 instances  of  this  kind,  and  he  has

 stated.....(interruptions)

 We  will  see  everything.  The  whole  re-
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 port  is  going  to  be  discussed  in  this  House

 and  we  shail  then  express  our  opinion  on  it.

 The  Governor  has  employed  various  ways
 to  determine  which  party  or  group  is  likely  to

 command  a  majority  in  the  Legislative  As-

 sembly.  Some  have  relied  only  on  the  list  of

 supporters  produced  as  in  Bihar  in  June
 1978  when  the  Congress  Party  was  called

 upon  to  form  a  Government.  In  some  cases

 physical  varification  by  counting  the  heads

 was  done  as  in  the  case  of  Gujarat  in  1971

 then  Uttar  Pradesh  in  1967,  in  Rajasthan  in

 1967,  etc.  Several  states  are  there.  Sum-

 moning  the  simple  largest  party  in  the  House

 to  form  a  Government  is  not  new  to  this

 House  at  all.  Even  after  the  fall  of  Janata

 Government,  Shri  Yashvant  Rao  Chauhan

 was  summoned  as  the  Opposition  leader

 and  as  the  leader  of  the  single  largest  party
 in  the  House  to  form  the  Government.  when
 he  declined  then  only  Shri  Charan  Singh  was

 summoned  to  form  a  Ministry.  When  he  was

 assured  of  every  support  from  the  Con-

 gress-l  party  then  only  he  was  allowed  to
 form  the  Government.  Here  also  97  MLAs

 were  backing  that  Government.  Therefore,
 Mrs.  Janaki  was  summoned  to  form  the
 Government  and  prove  her  majority  on  the

 floor  of  the  House  within  the  three  weeks.

 Accordingly,  within  3  weeks,  on  28th  Janu-

 ary  the  meeting  was  called  and  what  hap-

 pened  in  the  Assembly  was  also  very  impor-
 tant.

 Now,  ।  would  not  for  a  moment  approve
 the  actions  of  the  Speaker  in  that  Assembly
 as  far  as  that  day  wa.  .concerned.  When  the

 Assembly  met  he  informed,  without  any

 rhyme  or  reason,  that  certain  members  from

 Congress  Party  haveresigned  and  then

 suddenly  he  adjourned  the  House  till  12

 O'clock.  There  was  no  reason  to  adjourned
 the  House  at  that  time.  When  the  House  met

 again  at  12.00  o'clock  without  any  thing  on

 record,  he  disqualified  some  members  un-

 der  the  anti-defection  law.  Now,  the  Anti-

 Defection  law  says  that  only  in  two  instances

 a  Member  can  be  disqualified;  (i)  if  he  volun-

 PHALGUNA  4,,1909

 ट्
 हि  क

 -  *
 ६

 about  490

 Tamil  Nadu

 tarily  leaves  the  party  or  (il)  he  violates  or

 votes  in  breach  of  the  whip  issued  by  his

 party.  Nelther  of  the  things  had  happened.

 They  had  not  left  the  party.  There  was  noth-

 ing  to  show  that  they  had  left  the  party

 voluntarily.  There  was  no  question  of  voting
 '

 at  all.  So, on  what  basis  they  were  disquali-
 fied,  one  does  not  know.  It  is  not  clear  from

 the  Reports  which  appeared  in  the  Press.

 So,  at  12.00  o’clock  he  announced  that  he

 has  disqualified  some  members  and  then

 again  he  adjourned  the  House  till  3.00

 o'clock.  For  what  purpose  these  3  hours

 were  given  we  do  not  know.  As  |  do  not

 approve  the  action  of  the  Speaker,  |  would
 not  also  equally  approve  of  the  parallel
 House  which  was  held.  For  the  removal  of

 Speaker,  there  are  provisions  in  the

 Constitution.  There  are  Articles  in  the
 Constitution.  Then  there  are  rules.  You

 cannot  remove  the  Speaker  by  just  holding  a

 meeting.  You  have  got  to  move  a  motion  and

 then  after  4  days  the  motionis  to  be  passed.
 The  motion is  put  before  the  House  and  then
 it  is  discussed.  You  cannot  just  remove  the

 Speaker.  So,  it  was  not  constitutional  at  all.
 The  holding  of  a  parallel  House  was  not

 constitutional  at  all.  The  removal  of  the

 Speaker  was  also  not  constitutional.  My
 learned  colleague  Shri  Thomas  has  just  now
 said  that  the  Governor  has  taken  a  note  of  it.
 No.  The  Governor  has  not  taken  note  of  it.
 Onthe  contrary  it  aclearfrom  what  the  Home
 Minister  read  out  in  the  morning,  from  that  it
 is  clear  that  the  Governor  felt  that  this  was

 unwarranted,  this  that  is,  after  the  House
 was  adjourned  by  the  Speaker,  the  rival

 group  comprising  of  Congress  (1),  CPI,  CPM

 etc.,  reported  to  have  held  a  parallel  Session
 and  elected  Congress  (1)  Party  Member
 Thiru  S.Sivaraman,  as  Speaker  after  dis-

 missing  the  present  Speaker  Thiru  P.H.

 Pandiyan  from  the  post.  They  also  passed
 the  following  two  resolutions-expression  of

 no  confidence  in  Smt.  Janaki

 Ramachandran's  Government  and  adjourn-
 ment  of  the  House  sine  die.  The  Governor

 felt  that  this  was  unwarranted  and  that  this  -
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 to  a  situation  where  future  business  of  the

 Legislature  could  not  be  conducted  peace-

 fully.  This  is  the  statement  which  the  Home

 Minister  made  in  the  morning.  So,  there  is

 nothing  to  show  that  the  Governor  approved
 all  these  things.

 (Interruptions)

 DR.  S.  JAGATHRAKSHAKAN  (Chen-

 galpatu):  You  tell  me  how  many  members
 had  elected  the  Congress  (1)  Speaker?

 (Interruptions)  Will  you  allow  me  here  in  the

 Parliament  to  occupy  the  Speaker's  Chair

 during  lunch  time?  Will  you  say,  Mr.

 Jagathrakshakan  is  the  Speaker  of  Lok.
 Sabha?

 SHRI  P.KOLANDAIVELU:  Yes,  in  the

 lunch  time  you  can  occupy!!!

 (/nterruptions)

 DR.  S.  JAGATHRAKSHAKAN:  Shri

 Sivaraman-the  Congressman-had  done  the

 same  thing.

 MR.  CHAIRMAN:  He  is  not  yielding.
 You  cannot  get  up  and  talk  like  this.  When

 your  turn  comes,  you  can  speak,

 SHRI  SHARAD  DIGHE:  ।  have  already
 said  |  do  not  approve  of  the  parallel  Session.
 ‘do  not  approve  of  the  election  of  the  new

 Speaker  and  the  removal  of  the  Speaker
 without  following  the  procedure,  as  laid

 cown  in  the  Constitution.  So,  all  that  was

 unconstitutional.  Thereafter  when  the

 douse  met,  there  was  so  much  pandemo-
 nium,  many  unprecedented  things  had  hap-

 pened  which  had  never  happened  before-

 namely  the  police  came  and  made  a  lathi

 charge  in  the  Assembly  itself.  So,  when  all

 these  things  had  happened,  how  can  you

 say  that  the  Government  can  be  carried  on

 according  to  thea  Constitution’?  4  was  quite
 clear  that  Government  could  not  be  run.
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 There  was  a  break-down  of  the  constitu-

 tional  machinery.  It  was  a  situation  where  it

 was  impossible  to  carry  on  the  Government

 in  accordance  with  the  provisions  of  the

 Constitution.  This  situation  had  definitely
 arisen.  Therefore,  the  Governor  was  right  in

 making  a  report  to  the  Central  Government

 that  this  was  the  position  and  therefore  the

 proclamation  should  be  issued.

 ।  say  that  there  was  no  alternative  be-

 fore  the  Central  Government  but  toissue  this

 proclamation  for  dissolving  the  Assembly.

 Now,  some  hon.  Members  have  also

 stated  that  SriLanka  Accord  is  important  and

 from  that  point  of  view  the  Central  leadership
 should  have  seen  that  AIADMK  should  be

 united  etc.,  etc.  |  o०  not  know  whether  Tel-

 ugu  Desam  Members  seriously  suggest  that

 i{  there  is  dissension  in  the  regional  party,  the

 Congress  party  should  interfere  and  do

 something  in  the  matter.

 SHRI  E.  AYYAPU  REDDY:  You  are

 talking  about  Janaki  Government.  The

 Governor  should  have  called  the  Congress

 Party  and  ascertained  whether  the  Con-

 gress  Party  will  be  formally  supporting
 Janaki  and  after  भ....  (interrup-

 tions)

 S.  BUTA  SINGH:  You  please  ensure

 that  there  is  order  in  the  House.

 SHRI  SHARAD  DIGHE:  As  |  read  from

 the  newspaper  report,  the  Congress  (1)  Party
 had  assured  the  support  but  when  the  Con-

 gress  Party  found  that  horse  trading  was

 going  on,  they  refused  to  support  the  Janaki

 Government.  That  was  also  politically  cor-

 rect.

 SHRI  दि.  AYYAPU  REDDY:  What  is

 Sangma  oing  in  Meghalagg?  Is  he  not

 doing  hoarse  trading  ह

 SHRI  SHARAD  DIGHE:  Therefore  it
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 was  absolutely  politically  and  constitution-

 ally  correct  to  say  that  we  will  support  and  we

 will  see.  And  Congress  Party  according  to
 me  made  strenuous  efforts  to  see  that  Al-

 ADMK  comes  together  and  they  are  able  to
 form  a  Government,  and  they  are  able  to  run

 the  Tamil  Nadu  Government.  That  was  the

 genuine  desire  of  the  Congress  Party,  and

 they  made  serious  efforts  in  that  direction.

 When  they  found  that  their  own  Members

 were  sought  to  be  purchased,  there  was  no

 other  alternative  but to  withdraw  the  support
 to  any  Government  which  was  trying  to  do  it.

 Therefore,  my  submission  is  that  the

 Congress  Party  had  acted  very  responsibly,
 and  as  an  ail-India  party  having  full  raspon-

 sibility for  the  whole  country,  and  having  fully
 realized  the  implications  of  the  fall  of  Gov-
 ernment  in  Tamil  Nadu.  So,  this  was  the  last

 resort.  The  Congyess  Party  tried  to  see  that

 there  was  a  Government,  there  was  a  Gov-

 ernment  by  the  elected  Representatives,
 and  that  they  run  the  Government  so that  the

 Sri  Lanka  Accord  also  would  get  good  sup-

 port  from  it.

 |  also  ask  now:  when  ultimately  the

 elected  representatives  do  not  see  their

 responsibility,  what  is  the  alternative?  Go  to

 the  people.  That  is  the  only  alternative.

 Therefore,  the  Assembly  has  been  dis-

 solved.  We  will  go  to  the  people,  and  ukti-

 mately  the  people  of  Tamil  Nadu  will  decide

 the  fate  of  the  Indo-Sri  Lankan

 Accord...(/nterruptions)

 |  am  sure  that  the  people  have  already

 accepted  that  Accord,  and  there  will  be  no
 trouble  as  far  as  that  Accord  is  concerned.

 SHRI  N.V.N.  SOMU  (Madras  North):
 More  than  50  lakh  people  participated  in  the

 hunger  strike  against  the  IPKF  actions  in  Sri

 Lanka  (/nterruptions)

 SHRI  SHARAD  DIGHE:  The  wise

 people  of  Tamil  Nadu  will  ultimately  approve
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 it  and  put  their  seal  of  approval  on  this

 Accord,  and  approve  the  responsible  action

 which  the  Congress  Party  has  taken,  and

 which  the  Central  Government  has  taken,  by

 issuing  this  proclamation.

 With  these  words,  |  support  this  procla-
 mation.

 SHRi  P.  KOLANDAIVELU  (Gobichetti-

 palayam):  Madam  Chairman:  |  whole-heart-

 edly  support  the  President’s  rule  which  has

 been  imposed  in  Tamil  Nadu.  (/nterruptions)

 MR.  CHAIRMAN  :  Don't  interrupt  him.

 Let  him  speak.

 SHRI  P.KOLANDAIVELU:  As  provided
 for  in  article  356,  a  situation  has  arisen  there

 in  which  the  Government  of  the  State  Cannot
 be  carried  on  in  accordance  with  the  provi-
 sions  of  this  Constitution.  That  is  why  in  the

 right  time,  in  the  right  manner  Government  of

 India  came  to  the  rescue  of  the  people  of

 Tamil  Nadu,  and  President's  rule  was  im-

 posed.  This  imposition  of  President's  rule  in

 Tamil  Nadu  was  wholly  welcomed  by  the

 people  of  Tamil  Nadu  ...(/nterruptions)

 DR.  S.  JAGATHRAKSHAKAN  :  No.

 PROF  MADHU  DANDAVATE:  (Ra-

 japur):  That  is  welcomed  only  by  the  Con-

 gressmen.

 (Interruptions)

 SHRI  P.KOLANDAIVELU:  The  main

 supporter  of  the  Janaki  faction,  one  MR.

 R.M.  Veerappan  has  stated  to  the

 Préss...(/nterruptions)

 DR.  5.  JAGATHRAKSHAKAN:  He  is

 not  a  member  of  this  House.

 MR.  CHAIRMAN  :  |  have  told  him  not  to

 mention  names,  but  try  as  far  as  posse

 avoid  giving  names.
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 DR.  S.  JAGATHRAKSHAKAN:  He  is  not  a

 member  here.  So,  please  remove  his  name.

 (Interruptions)

 PROF  MADHU  DANDAVATE  (Ra-

 japur):  Don’t  name  him,  only  describe  him.

 (Interruptions).

 MR.  CHAIRMAN:  Mr.  Kuppuswamy,

 please  resume  your  seat.  (/nterruptions).

 Mr.  Kuppuswamy,  if  you  behave  like

 this,  |  am  not  going  to  call  you.  Your  name  is

 here.  If  you  behave  like  this,  |  am  not  going
 to  call  you.  (/nterruptions)  Please  resume

 your  seats.  When  the  Chairman  is  on  her

 legs,  you  must  resume  your  seats.  Nobody
 should  get  up  when  the  Chairman  is  on  her

 legs,  Please  resume  your  seats.

 Mr.  Kuppuswamy,  if  you  behave  like

 this,  |  am  not  going  to  call  you.  Don’t  inter-

 rupt.  When  lam  on  my  legs,  please  resume

 your  seat.

 (/nterruptions)

 MR.  CHAIRMAN:  First  of  all,  please
 resume  your  seat.

 (Interruptions)

 PROF.  MADHU  DANDAVATE:  We

 request  5.  Buta  Singhji  not  to  call  the  police.

 (Interruptions)

 THE  MINISTER  OF  HOME  AFFAIRS

 (S.  BUTA  SINGH):  There  is  no  Pandian.

 (Interruptions)

 SHRI  P.KOLANDAIVELU:  One  of  the
 main  supporters  of  the  Janaki  faction  told  the

 press....(/nterruptions)
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 MR.  CHAIRMAN:  |  told  you  not  to  inter-

 rupt  him  when  he  is  speaking.  Unless  he

 yields,  don't  interrupt  him.  He  is  not  yielding.
 Please  don't  interrupt  him.  You  resume  your
 seat.  If  you  have  got  anything  to  say,  you  first

 take  the  permission  from  the  Chair.

 (Interruptions)

 DR.  S.  JAGATHRAKSHAKAN;He  is

 using  his  name  (Interruptions)

 MR.  CHAIRMAN:  You  take  permission
 from  the  Chair  first.  |  cannot  allow  you  like

 this.  You  cannot  get  up  and  speak  like  this

 (/nterruptions)

 PROF.  MADHU  DANDAVATE:  Your

 directive  is  not  to  refer  to  names.

 SHRI  P.  KOLANDAIVELU:  One  of  the
 main  supporters  of  the  Janaki  faction,  the

 former  Minister,  told  press  about  the  imposi-
 tion  of  the  President’s  Rule-  “all  for  goodਂ
 This  had  been  published  in  almost  all  the

 papers-"all  for  goodਂ  Only  for  a  good  thing  or

 a  good  cause,  the  President’s  Rule  came  in

 Tamil  Nadu.

 SHRI  N.  SUNDARARAJ  (Pudukkottai):
 All  for  good  is  not  the  main  thing.

 (/nterruptions)

 MR.  CHAIRMAN  :  How  many  times

 should  |  told  you  to  resume  your  seat  ?

 (interruptions)

 MR.  CHAIRMAN:  Don't  record  what-

 ever  he  says  Don’t  get  up  like  this,  Unless  he
 takes  permission  from  me,  don’t  record
 whatever  he  says.

 -
 (interruptions)

 SHRI.  P.KOLANDAIVELU:  Our  be-

 -  Not  recorded.
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 loved  Chief  Minister,  the  charismatic  leader,
 MGR,  wanted  to  keep  the  party  united.

 PROF.  MADHU  DANDAVATE:  He  is

 another  charismatic  leader.

 SHRI  P.KOLANDAIVELU:  We  want  to

 keep  the  party  united.  Even  we  suggested
 some  formula  to  keep  the  party  united.  In

 order  to  keep  the  party  undivided,  a  sugges-
 tion  was  made  to  continue  the  status  quo.

 (Interruptions)

 MR.  CHAIRMAN:  Why  do  you  get  up
 like  this  ?  You  have  some  patience.  You  will

 also  get  a  chance  to  speak.

 SHRI  P.  KOLANDAIVELU:  That  was

 the  formula  suggested  by  us  the  former

 Minister,  those  who  were  supporting  Janaki

 faction,  but  they  were  not  agreeable.

 (Interruptions)

 SHRI  N.V.N.SOMU:  This  thing  had

 happened  at  the  instance  of  the  Congress.

 SHRI  P.  KOLANDAIVELU:  Why  do  you

 say  like  this?  You  do  not  know  what  is

 politics.  Why  do  you  say  all  these  things?

 ({nterruptions)

 MR.  CHAIRMAN  :  You  address  the

 chair.

 PROF.  MADHU  DANDAVATE:  Don't

 look  at  him?  Look  at  her

 SHRI  P.KOLANDAIVELU:  On  the  8th

 January  when  |  met  our  hon.  Prime  Minster

 here,  he  told  me,  why  did  you  not  compro-
 mise.  That  was  the  first  thing  he  told  me.  |

 said  we  are  trying  our  level  best  to  compro-
 mise  on  this  matter.  We  suggested  some

 formula  in  order  to  maintain  status  quo,  but

 they  were  not  agreeable,  What  can  we  do?
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 |  requested  our  hon.  Prime  Minister  to  some
 to  the  rescue  of  our  ADMK  Party  in  order  to.
 see  that  it  was  not  divided.  Only  for  this

 purpose,  |  requested  our  hon.  Prime.Minis-
 ter.  Our  hon.  Prime  Minister  also  made  a-

 statement  that  the  party  must  be  united  and
 the  Congress  would  support  only  for.unifled

 ADMK,  not  divided  ADMK.  ॥  was  not  that  the
 Congress  wanted  to  rule  Tamil  Nadu  that  all

 these  developments  took  place  there.  It  is

 not  at  all  correct.  Supposing  anybody  says,
 that  |  think  it  means  that  they  want  to  throw

 mud  on  the  other  side  that  is  on  congress
 .Side.  That  is  why  they  are  saying  like  that.
 Actually  our  hon.  Prime  Minister;  even  our
 hon  Minister  tor  Home  aftairs  Shri  Buta

 Singh,  and  other  Ministers  wholeheartedly
 suggested  the  very  same  formula  that  we

 have  suggested.

 PROF.  MADHU  DANDAVATE:  Why

 you  say  aven  Buta  Singh?

 SHRI  P.KOLANDAIVELU:  Actually  we
 were  having  a  wonderful  and  fantastic

 Speaker  and  nowhere  in  the  world  we  have

 seen  such  a  Speaker.  One  Mr.  Pandian  was

 the  Speaker.

 (Interruptions)

 SHRI  M.RAGHUMA  REDDY  (Nal-

 gonda)  Can  you  take  the  name  of  a  person?

 (Interruptions)

 DR.  SJAGATHRAKSHAKAN:  He  is

 not  here.  He  is  mentioning  the  name.  He  is

 not  a  Member.

 (Interruptions)

 MR.  CHAIRMAN:  ह  is  enough  you  say

 ‘Speaker’.

 SHRI  K.R.NATARAJAN  (Dindigul)  :

 The  conduct  of  the  Speaker  cannot  be  dis-

 cussed.
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 (Interruptions)

 SHRI  P.KOLANDAIVELU:  As  far  as  we

 are  concerned,  he  is  no  more  the  Speaker.
 The  Assembly  has  already  been  dissolved.

 (/nterruptions)

 MR.  CHAIRMAN:  Already  it  has  been

 discussed.  Let  him  discuss.

 (Interruptions)

 SHRI  K.R.  NATARAJAN:  Under  Article

 159  he  continues  to  be  the  Speaker.

 SHRI  P.  KOLANDAIVELU:  Why  do  you
 often  stand  and  say  so  may  things?

 MR.  CHAIRMAN:  Mr.  Natarajan,  you
 are  interrupting  too  much.

 SHRI  P.  KOLANDAIVELU:  Madam,

 actually  the  Speaker’s  adjournment  on  28th

 Sparked  the  commotion.  The  Assembly
 started  by  10  A.M.  What  was  the  business

 actually  for  the  House?  The  only  business
 was  to  get  the  confidence  vote  and  he  ought
 not  to  have  denied  it.  The  Assembly  ought  to

 have  been  conducted  in  such  a  manner  in

 order  to  get  the  confidence  vote  for  Janaki.

 Actually,  it  was  not  done  like  that.  Again  it

 was  adjourned  to  12  noon.  It  is  just  like

 morning  show,  noon  show  and  matinee
 shows  10A.M.,  12  noon  and3  P.M.  Whatis
 all  these  things?  Can  anyone  bear  it?  A  high

 voltage  political  drama  prevailed  all  along
 from  10  A.M.  upto  4  P.M.  in  the  House.

 Pandemonium  was  prevailing  and  lathi

 charge  was  there.

 PROF.  MADHU  DANDAVATE:  How
 did  they  attend  all  the  three  shows?

 (interruptions)

 SHR!  £.  AYYAPU  REDDY:  This  is
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 Pandian  monium.

 SHRI  P.  KOLANDAIVELU:  So  far,
 never  inthe  history  of  the  Assembly,  such  an

 untoward  and  violent  activity  has  taken

 place  inside  the  House.  20  MLAs  have  been

 injured.  One  of  the  lady  MLAs  her  name  is

 Yasoda,  was  beaten  and_  she  sustained

 severe  injuries  on  her  hand  and  her  bone

 was  broken.  Such  was  the  situation  prevail-

 ing.  Acutually,  we  are  very  grateful  to  the

 Government  of  India  for  introducing  the

 President’s  rule.  Actually  the  will  of  the

 people  have  eventually  prevailed  and  the

 game  of  the  conspirators  and  their  allies  has

 miserably  failed.  Now  the  people  are  at  lib-

 erty  to  choose  their  popular  Government,
 their  own  Government.  What  actually  had

 happened  with  regard  to  the  MLAs?  They
 were  saying  that  97  MLAs  were  there.  How

 these  MLAs  were  behind  Janaki  faction?

 There  was  actually  a  horse  trade.  They  have

 been  purchased  by  giving  Rs.  5  lakhs  to  Rs.

 15  lakhs.

 (/nterruptions)

 AN  HON.  MEMBER:  Why  do  you  allow

 these  type  of  things?

 (/nterruptions)

 MR.  CHAIRMAN  :  Please  sit  down.  He

 has  a  right  to  say.  let  him  say.

 (Interruptions)

 SHRI  P.KOLANDAIVELU:  Madam,  it

 has  already  been  published  in  almost  aillthe

 papers  that  horse  trade  has  taken  place  in

 Tamil  Nadu.  How  about  the  huge  amount
 crores  and  crores  of  rupees  they  were

 spending?  How  they  were  able  to  amount
 .

 wealth  in  crores?

 (interruptions)

 MR.  CHAIRMAN:  Why  ara  you  tnter-
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 rupting  him  like  this?

 (/nterruptions)

 MR.  CHAIRMAN:  You  are  getting  up

 every  time  and  speaking  without  my  permis-
 sion.  (Interruptions)  How  many  times  shall  |
 tell  you?  (Interruptions)

 DR.  S.  JAGATHRAKSHAKAN:  You

 please  tell  this  thing  to  the  hon.  Member  who

 is  speaking.

 MR.  CHAIRMAN:  |  cannot  direct  the

 hon.  Member  to  speak  the  way  you  like  him
 to  speak.  Do  not  question  the  Chair.  He  is

 speaking  parliamentary  words.  He  is  not

 saying  anything  unparliamentary.  (/nterrup-
 tions)  Mr.  Natarajan,  ह  you  get  up  hereafter,
 ।  will  not  tolerate.

 SHRI  रि,  KOLANDAIVELU:  Because  of

 the  adamant  attitude  of  the  Speaker,  actu-

 ally  he  has  brought  down  the  prestige  of  the
 Tamil  Nadu  Assembly.  |  am  sorry  for  the

 state  of  affairs  which  prevailed  on  the  28th.

 On  13th  when  parliamentarians  like  me  and

 other  Members  of  Parliament  went  to  Al-
 ADMK  headquarters’  office,  we  were  beaten

 up,  arrested  and  put  under  custody.  what

 actually  have  we  down?  Actually  |  have  got
 the  right  to  go  inside  the  party’s  headquar-
 ters  because  |  am  the  executive  member,

 general  council  member  and  a  basic  mem-

 ber  too.  Moreover,  |  am  a  Member  of  Parlia-
 ment.  Have  |  no  right to  go  inside  the  office

 of  the  headquarters  of  the  party?  But  ।  have
 been  prevented  from  entering  the  office.
 Even  the  former  Chief  Minister,  Mr.

 Nedunchezhian  and  other  Members  of  Par-

 liament  were  prevented  from  entering  the

 office  and  we  had  been  beaten,  lathi-

 charged  and  put  under  custody.  What  have
 we  done?  Is  it  correct  0  the  part  of  Janaki
 Government  to  beat  former  Ministers  and

 MPs  like  this?  Such  was  the  situation  pre-

 vailing  there.  Had  the  Janaki  Government

 allowed  to  continue,  we  would  have  been
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 nowhere.  We  might  have  been  murdered  by
 now,  or  we  might  have  been  put  into  prison.
 That  is  why,  the  Government  of  India  came

 to  the  resuce  of  the  people  of  Tamil  Nadu.  At
 last  dharma  has  won.

 What  was  the  situation  prevailing  when
 the  President's  rule  was  proclaimed?  It  has

 been  stated  here  that  the  life  continued  as

 usual  despite  the  State  coming  under
 President's  rule  for  the  third  time  since  inde-

 pendence.  The  usual  business  was  going
 on.  Had  Janaki  Government  happened  to  be
 a  popular  Government,  what  would  have

 happened  on  the  day  when  Presidant’s  rule

 was  proclaimed?  There  would  have  been  lot

 of  bloodshed  and  lot  of  properties  would
 have  been  destroyed.  But  no  such  incident

 took  place.  Actually,  the  people  of  Tamil

 Nadu  heaved  a  sigh  of  relief  on  the  procla-
 mation  of  President's  rule.

 |  request  the  hon.  Home  Minister  and

 the  Government  of  India  to  hold  elections

 there  as  early  as  possible  and  the  popular
 Government  must  come  into  being  as  early
 as  possible.  Even  they  need  not  wait  for  the

 new  electoral  rolls.  According  to  the  1984

 rolls  which  are  available,  they  can  conduct

 the  elections  by  March  or  April.  The  Govern-

 ment  of  India  must  come  forward  to  see  that

 a  popular  government  in  Tamil  Nadu  comes

 into  being.

 15.00  hrs.

 Another  thing  that  |  would  like  to  say  ।

 with  regard  to  the  Sri  Lankan  Agreement.
 We  appreciate  the  Government  for  imple-

 menting  the  Sri  Lankan  Accord.  Our  stand  is

 that  we  are  supporting  tiie  Central  Govern-

 ment  in...(/nterruptions).

 PROF.  MADHU  DANDAVATE:  What-

 ever  they  do.

 SHRI  P.  KOLANDAIVELU:  ...imple-

 menting  the  Sri  Lankan  Accord  in  its  letter
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 and  spirit.  |  am  very  happy  and  very  grateful
 to  the  Government  of  India  for  their  right
 action  in  the  right  manner  and  at  the  right
 time.

 15.02  hrs.

 {SHRI  SHARAD  DIGHE  in  the  Chain

 *  SHRI  C.K.  KUPPUSWAMY  (Coimba-

 tore):  Hon.  Madam  Chairman,  |  rise  to  sup-

 port  this  Resolution  moved  by  our  hon.

 Home  Minister  seeking  approval  of  the  Proc-

 lamation  of  the  President  issued  in  relationto

 Tamil  Nadu.  11661  extremely  glad  in  welcom-

 ing  the  President’s  rule  in  Tamil  Nadu.

 The  whole  country  is  aware  of  the  high
 drama  the  21  days  interim  Ministry  of  Mrs

 -Janaki  was  enacting.  The  people  of  Tamil

 Nadu  and  the  whole  country  know  very  well

 how  the  hon.  Members  of  the  Legislative

 Assembly  were  confined  to  hotels  and

 lodged  in  hostels  and  other  places.  Those

 Members  were  lured  by  offers  of  money

 ranging  somewhere  from  10  lakhs  to  25

 lakhs.  |  request  the  hon.  Minister  to  take  a

 special  note  of  this  sordid  fact.  The  whole

 country  knows  how  shamelessly  and  mde-

 cently  elected  hon.  Members  of  the  Assem-

 bly  were  treated  by  a  faction  in  the  House

 which  deliriously  wanted  to  cling  to  power.
 Some  of  the  Members  here  spoke  against
 the  imposition  of  the  President's  rule  without

 trying  to  learn  what  exactly  happened  in  the

 State.  We  know  in  detail  what  exactly  hap-

 pened.

 When  the  AIADMK  was  in  power  as  Dr.

 M.G.R.  was  Chief  Minister  we  offered  our

 unstinted  support.  What  was  the  reason?
 We  did  not  have  any  ulterior  motives.  We

 lent  our  support  to  Dr  MGR  because  he  was

 a  prison  who  identified  himself  with  the  na-

 tional  mainstream.  Puratchi  \Thalaivar  Dr
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 MGR  was  genuinely  interested  in  the  uplift of
 poor  and  downtrodden.  He  worked  tirelessly
 for  their  welfare.  We,  therefore,  supported
 him.  The  Congress  supported  him  on  all

 matters.

 We  also  said  that  we  would  continue  to

 support  the  AIADMK  even  after  MGR  if  only
 there  are  no  two  factions  within  that  party.
 Such  is  the  Congress  tradition.  Those  who

 are  not  aware  of  the  glorious  tradition  of

 Congress  which  is  103  years  old  and  which
 had  secured  freedom  for  a  country  stretch-

 ing  from  Kashmir  to  Kanyakumari  against
 Odds  are  speaking  against  the  President's

 rule.  Should  not  a  party  with  such  a  glorious
 traditions  rule  a  State?  Then  which  party
 should  rule?  Why  did  the  Opposition  lose  in

 Tripura?  Because  people  wanted  it.  They
 effected  the  change.  The  oppressive  Govt  in

 Tripura  was  overthrown  by  power  of  the

 people  in  elections.  In  Meghalaya,  adequate

 steps  were.taken  by  the  Governor to  install  a

 Govt  which  enjoyed  the  majority.  The  will  of

 the  people  will  prevail  there  also.

 Let  me  refer  to  certain  malpractices

 indulged  in  by  the  21  days  Ministry  headed

 by  Mrs.  Janaki.  Nepotism  ruled  high  when  3

 important  persons  were  shown  concession

 by  that  Govt.  while  granting  licences  to

 engineering  colleges.  Look  at  this  cruel  state

 of  affairs.  The  licences  issued  to  them  as

 favour  must  be  cancelled.  Further,  a  thor-

 ough  inquiry  into  the  assets  being  held  by the
 erstwhile  Ministers  of  the  dismissed  Govt.

 should  be  instituted.  Action  must  also  be

 taken  on  the  findings.

 (interruptions)

 MR.  Madhu  Dandavate,  ।  know  all  about

 it.  You  please  keep  quiet.

 On  that  fateful  day,  the  Speaker  ad-

 journed  the  House  twice.  He  also  disquali-

 *  The  speech  was  originally  delivered  in  Tamil.
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 fied  the  ex-Ministers  who  aligned  with  the
 other  factions  of  AIADMK.  Look  at  the  inde-

 cency.  Not  only  this.  He  was  the  person  who
 ordered  an  editor  of  a  Weekly  Magazine  to
 be  put  behind  bars.  That  was  a  reputed
 magazine.  Mr  Pandian,  the  Speaker  went  to
 the  shameful  extent  of  ordering  the  editor's

 imprisonment.  That  was  the  way  he  func-

 tioned.

 Pandyas  were  one  of  the  famous  three

 dynasties  which  ruled  Tamil  Nadu  in  ancient

 times.  There  is  a  reference  in  a  great  Epic  of

 the  Tamils  that  the  ruler  of  the  Pandian

 Kingdom  sought  his  heavenly  abode  after  it

 was  proved  ७0  him  by  Kovalan’s  chaste  wife

 Kannagi  that  her  husband,  who  was  charged
 with  stealing  the  queen's  anklet  and  put  to

 death,  was  proved  innocent.  Such  was  the

 glorious  tradition  of  Tamils  which  inhabited

 the  Tamil  land  even  before  the  origin  of  stone
 or  grass.  But  the  actions  of  the  present  day
 Pandian,  the  Speaker  have  made  all  Tamili-

 ans  to  hang  their  heads  in  shame.

 Police  cannot  be  directed  to  march  in-

 side  the  precincts  of  the  legislature  in  any
 case.  The  democratic  ideals  and  norms

 cannot  be  trampled  under  the  boots  of  po-
 lice.  (Interruptions)

 Hooligans  and  hired  gconads  were  let

 inside  the  House  to  commit  vandalism.  Can
 this  be  allowed?  The  opposition  parties
 should  think  over  it.  Mr  Engineering  College,

 you  keep  quiet.  (/nterruptions)  The  Presi-

 dent  was  pleased  to  dismiss  the  Govt  be-

 cause  it  was  on  the  wrong  track.  It  indulged
 in  malpractices  and  resorted  to  corrupt
 maans  to  cling  to  power.

 We  are  here  as  a  major  ruling  party.

 Nearly  412  Members  are  here  belonging  to

 Congress.  Suppose  we  join  together  and

 beat  others  what  would  happen?  You  must

 think  over.

 Can  police  be  paraded  in  the  precin.  ts
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 of  this  Parliament?  Can  it  happen?  Evén  in:
 the  most  trying  circumstances  like  when  Mrs

 Gandhi  was  expelled  from  this  House,  police
 were  not  called  inside  the  House  to  restore

 order.  People  will  not  forget  the  incident  that

 happened  in  Tamil  Nadu  Assembly.  Some

 people  ask  about  the  Indo-Sri  Lanka  Accord.

 Certain  political  parties  are  always  after  one

 agitation  or  the  other.  For  them  the  Accord  is

 an  alibi  for  agitation.

 We  do  not  fear  elections.  Elections  will
 be  held  and  people  will  give  their  verdict.

 After  all  people  are  going  to  vote  and  nobody
 can  come  to  power  without  people’s  mana-
 date.

 An  hon.  friend  of  Shri  Somu  revealed  in
 a  public  meeting  in  Dharampuri  that  a  Minis-

 ter  in  the  dismissed  Ministry  had  swallowed

 Rs  one  crore.  Mr  Somu  was  present  in  the

 public  mesting.  He  knows  it  well.  That’s  why
 he  is  keeping  quiet.

 SHRIN.V.N.  SOMU:  Mr  Chairman,  if  he

 wants  to  make  an  allegation  against  any-

 body,  lot  him  do  it.  But  let  him  not  drag  me  or

 my  Party.  It  is  the  dispute  between  the  fac-

 tions  of  AIADMK.  If  the  Congress  wants  to

 allege  anything  or  if  he  wants  to  do  it,  let  him

 do  no  his  own  accord.  Let  him  not  involve

 me.

 (Interruptions)

 SHRI  C.K.  KUPPUSWAMY:  |  am  not

 talking  about  you.

 MR  CHAIRMAN:  He  says  don’t  drag  his

 name.  You  can  make  your  speech.

 SHRI  C.K.  KUIPPUSWAMY:  People  of

 Tami!  Nadu  wanted  a  peaceiul  Govt.  We

 therefore.  appealed  to  the  AIADMK  to  unite.

 We  promised  our  suppon  to  the  undivided

 AIADMK.  Hon.  Prime  Minister  Shri  Rajiv
 Gandhi  has  assured  his  support  to  the  undi-

 vided  AIADMK.
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 We  had  no  intention  of  toppling  State

 Govts.  We  have  not  toppled  any  State  Govt.

 Let  anybody  here  tell  me  about  any  State

 Govt  we  toppled.

 There  are  now  9  non-Congress(I)
 Govts.  Why  should  wa  be  interested  in  top-

 pling  Janaki  Ministry  only?  Justice  should

 not  be  one  sided.  Justice  should  belorig  to  all

 parties.  |,  therefore,  welcome  this  resolution

 approving  President's  rule  in  Tamil  Nadu.

 SHRI  N.V.N.  SOMU  ‘MADRAS
 NORTH):  Mr.  Chairman,  the  President's  rule

 in  this  country  has  already  celebrated

 platinum  jubilee  and  is  awaiting  the  century.
 It  is  in  that  fashion  how  it  is  introduced  in

 Tamil  Nadu.  The  President's  rule  is  always  a

 Damocles  sword  hanging  on  the  head  of  the

 State  Government.  Sir,  our  Party  gave  an

 amendment  to  delete  article  356  from  the

 Constitution  itself  which  gives  absolute  right
 to  the  Party  at  the  Centre  to  topple  the  State

 Government  which  do  not  dance  according
 to  the  tunes  of  the  Central  Government.

 As  far  as  Tamil  Nadu  is  concerned,  it  is

 under  the  President's  rule  and  the  people
 are  expecting  that  very  soon,  even  as  imme-

 diately  as  possibla,  the  elections  and  |  re-

 quesi  the  hon.  Minister  nere  to  give  such  an

 assurance—not  only  assurance  but  also  to

 make  arrangements  for  quick  elections  in

 Tamil  Nadu.  Otherwise,  they  are  doing,  as

 my  good  friend,  Mr.  Themas  told,  under  the

 disguise  of  the  President’s  ru's,  the  Con-

 gress  Party  is  opening  its  branches  all  over

 India,  which  they  cannot  do,  through  the

 people’s  mandate.  My  friend,  Mr.  Tharnpan
 Thomas  clearly  stated  here  that  the  Speaker
 of  Tami!  Nadu  Assembly  had  expelled  37

 MLAs  without  any  due  notice  or  due  process
 or  legislative  procedure.  We  have  cried  like

 anvthing  when  our  10  ML.As  who  had  partici-

 cated  in  the  anti-Hindi  agitation  have  been

 expsiled  unconstitutionally.  But  the  whole

 world,  the  Congress  world,  the  AIADMK
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 world  did  not  open  their  month.  Now,  when  it

 fits,  they  make  a  big  shout  here.

 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  INDUSTRIAL  DEVEL-

 OPMENT  IN  THE  MINISTRY  OF  INDLIS-

 TRY  (SHRI  M.  ARUNACHALAM):  We  had

 not  supported  it.

 SHRI  N.V.N.  SOMU:  The  Congress
 Party  in  Tamil  Nadu  had  sponsored  the

 resolution  for  expulsion  of  DMK  MLAs.  ।  can

 say  it  here.

 (Interruptions)

 SHRI  N.  SUNDARARAJ:  We  have  not

 expelled  Mr.  Gopalaswamy.  He  is  one  of  the

 Members.

 MR.  CHAIRMAN:  Let  him  go  on.

 SHRI  N.V.N.  SOMU:  We  had  got  a

 Legislature  Party  Office  at  Rajaji  Hall  in
 Madras.  What  did  the  very  same  Speaker
 do?  He  said,  "Your  number  had  decreased;
 so  you  have  to  vacate  your  Legislature  Party
 office”.  One  fine  morning,  without  any  due

 notice,  they  came  with  the  police,  and  ।  can

 say,  he  threw  us  out  with  the  help  of  the

 police.  |  cannot  take  delight  in  the  happen-

 ings  ot  the  AIADMK.  Now  their  Party  Office
 in  Madras  has  been  sealed.  Their  Parlia-

 mentary  Party  Office  in  the  upstairs  has

 been  sealed.  There  is  a  saying  in  Tamil:

 “Murpagal  seyyin  Pirpagal  Vil2ziyum”.  But  |

 don’t  agree  with  this  thing  here.  (/nterrup-

 tions)  The  translation  is:  “lf  you  do  any  wrong
 in  the  forenoon,  it  reflects  in  the  afternoon”.

 (Interruptions)

 PROF.  MADHU  DANDAVATE:  Has  the

 office  been  sealed  after  taking  the  Members

 out?

 SHRI  N.V.N.  SOMU:  But  ।  can  say  that

 for  all  the  confusion,  only  the  Congiess  Party
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 is  the  main  reason.  |  can  say  that.

 They  made  to  believe  the  then  AIADMK
 Government  and  my  friend  Shri  Kolan-
 daivelu  has  said  that  the  hon.  Prime  Minister

 Rajiv  Gandhi  has  suggested  that  they  would

 support  only  the  united  AIADMK  PARTY.
 That  implies  that  if  not,  they  will  have  to  face
 the  consequences.  So,  they  nave  not  united.

 They  have  not  clearly  came  to  the  terms  of

 Shri  Rajiv  Gandhi.  So,  when  both  the  fac-

 tions  did  not  heed  his  advice,  immediately
 Shri  Rajiv  Gandhi  took  shelter  under  the

 Governor  and  imposed  President's  rule.  Shri

 Kolandaivelu  has  accepted  this  in  his

 speech.  Ali  the  Congress  MPs  here  said

 something.  Why  did  Shri  ShivajiGanesan  go
 out  of  tne  party?  Why  did  Shri  MP  Subrama-

 niam  go  out  of  your  party?

 (/nterruptions)

 So,  even  your  cwn  Congress  Members
 did  not  approve  of  this  action.

 SHRI  N.  SUNDARARAJ:  Can  ।

 interrupt?...Shri  Arjunan,  former  MP  has

 resigned  from  the  DMK  Party  and  he  has

 Joined  the  Jayalaliiha  Group.

 SHRIN.V.N.  SOMU:  Please  don'tinter-

 rupt  You  speak  when  your  turn  comes.  My
 feader  Dr.  Kalaignar  Karunanidhi  nas  rightly
 put  it  that  this  Government  has  crowned  Shri

 M.G.  Ramachandran,  pesthumously.  with
 the  highest  honour  of  Bharat  Ratna.

 SHRI  P.R.  KUMARAMANGALAM:
 Don't  you  like  it?

 SHARIN.V.N.  SOMU:  |  like  it.  |  welcome  ॥.
 You  only  crowned  SnriM.G.  Ramachandran

 and  cut  his  haad.  You  crowned  Shri  M.G.

 Ramachandran  and  you  dis.nissea  vis

 Government.  (/nterruptions)

 Expunged  as  ordered  by  the  Chair
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 In  this  connection,  |  want  to  say  one

 thing.  You  may  kindly  excuse  me  for  saying
 that.  ॥  is  said  that...**

 (/nterruptions)

 MR.  CHAIRMAN:  No.  These  remarks
 are  expunged.  No  reference  to  President
 can  be  made.

 (Interruptions)

 SHRI  14 ४  ११,  SOMU:  |  [८ ६ है  not  casting

 any  aspersion  on  the  honourable  President.

 (Interruptions)

 PROF.  MADHU  DANDAVATE:  You
 can  refer  to  the  President  of  the  Congress!

 SHAIN.V.N.  SOMU:  If  the  hon.  Chair-

 man  permits  me,  |  can  read  the  Hirdu  Edito-

 rial  here,  which  has  been  written....

 (Interrupticns)

 SHRI  नि.  JEEVARATHiINAM  (Ar-

 akkonam):  Mr.  Chairman,  Sir,  1  strongly

 object  to  it.

 (dnterruptions)

 SHRIN.V.N.  SOMU:  Sir,  one  Congress
 Member  has  referred  here  about  the  Sar-

 karia  Commission.  But  our  OMK  Party  is  the

 first,  throughout  India,  to  consiitute  tne  Raja-
 mannar  Committee,  consisting  of  the  former

 Chief  yustice  ShriP.  V.  Raiamannar,  Or.  है.  नि.
 Mucaliar,  the  reputed  former  Vice-Chancel-

 lor  and  Shri  रि,  Chandra  Reddy,  a  reputed
 Chief  Justice.  Jr.  Kalaignar  Karunanidhi,

 when  he  was  the  Chief  Minister  of

 Tamilnadu,  he  has  constituted  that  Coramit-

 tee  and  that  particular  Committee  suggested
 ‘hat  Governor's  post  is  a  waste:  Governors
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 are  merely  the  agents  of  the  Ruling  Party  at

 the  Centre.  Governors  are  merely  the

 agents  of  the  ruling  party  at  the  centre.

 Governor  of  Tamil  Nadu  also  as  such  is  an

 agent  of  the  Congress  Party  at  the  Centre.

 (/nterruptions)

 SHRI  MULLAPPALLY  RAMACHAN-
 DRAN  (Cannanore):  You  are  unusally  confi-

 dent.

 SHRI  N.V.M.  SOMU:  |  am  not  being

 provoked  (/nferruptions)  You  can  see  that  |

 can  narrate  one  or  two  incidents.  In  1957,

 Congress  did  not  get  majority  in  Tamil  Nadu.

 (Interruptions)

 SHRI  नि.  JEEVARATHINAM:  It  was  in

 1952.

 _SHRIN.V.N.  SOMU:  |  am  sorry,  it  was

 in  1952.  There  were  two  parties  headed  by
 Manickvelu  Naikar  Party  and  the  other

 headed  by  Ramaswamy  Padayacha.  What

 the  T.N.C.C.  leader  Kamaraj  did  was  that  he
 annexed  both  the  parties,  to  establish  Con-

 gress  rule.

 SHRI  R.  JEEVARATHINAM:  They

 merged.

 SHRIN.V.N.  SOMU:  No  merging.  Itis  a

 merger.  |  know  how  they  merged.  Now  the

 Congress  has  been  very  hungry  since  1957
 because  it  has  been  routed  from  the  power
 from  1957.ican  say  that.  Even  if  you  keep  on

 prolonging  the  President's  ‘Rule  by  one  or

 two  years,  this  is  on'y  a  day  dream  cf  Con-

 gress.  It  will  never  come  to  powr  in  Tamil

 Nadu.  The  Congress  has  to  depend  either
 on  DMK  or  on  AIDMK.  ॥  has  no  locus  standi
 of  ts  own.

 (Interruptions)
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 MR.  CHAIRMAN:  Order,  order.

 SHRIN.V.N.  SOMU:  This  is  the  fashion

 of  the  day.  My  friend  Shri  Kumaramangalam
 has  immediately  sprang  up.  There  were

 days  when  his  reputed  father  Shri  Mohan

 Kumaramangalam  was  waiting  at  Dr.

 Karunanidhi’s  residence  at  Gopalapuram
 for  election.  Perhaps  Mr.  Kumaramangalam
 does  not  know  it.  He  was  a  small  child  then.

 SHRIP.R.  KUMARAMANGALAM:  This

 is  a  personal  reference  which  cannot  be

 established.  Even  his  own  leader  Karun-

 anidhi  himself  says  that  my  father  Shri

 Mohan  Kumaramangalam  was  responsible
 in  one  way  fer  M.G.  Ramachandran’s  Gov-

 ernment  to  come  to  power.  Now  his  own

 saying  he  contradicts  it.

 (/nterruptions)

 SHRI  N.V.N.  SOMU:  That  is  the  game
 of  your  Congress.

 MR.  CHAIRMAN:  Come  to  the  point.

 SHRI  N.V.N.  SOMU:  Coming  to  Sri

 Lanka,  one  of  the  Hon.  Members  spoke  that

 the  whole  of  Tamil  Nadu  was  jubiliant.  Even
 on  Saturday  the  20th.  nearly  50  lakh  people
 have  participated  in  hunger  strike  through-
 out  the  Tamil  Nadu.  (/nterruptions)  |wantthe

 House  to  kindly  say  that  LTTE  is  a  consider-

 able  force  One  lakh  IPKF  persons  are  there
 and  daily  five  crores  of  rupees  is  being  spent.

 (Interrupticns)  i  can  say  it  thousand  times.

 When  he  is  ready  for  talks  why  our  Prime
 Minister  is  still  adamant.  Why  don't  he  invite

 Shri  Prabinakaran  for  talks  and  solve  the  Sri

 Lanka  problem.

 Last  but  not  least,  |  want  to  mention  a

 point  that  at  least  from  now  the  Congress
 Covernmsant  should  touch  the  conscience
 and  act  with  a  clean  heart.  ff  Mr.  RajivGandhi
 is  Mr.  Clean,  let  the  Governor's  rule  be  a

 clean  rule  in  Tamil  Nadu  state.  If  they  are
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 bold  enough  to  fix  an  early  election  date  and
 face  the  people’s  mandate.

 [  Translation|

 “SHRI  R.  JEEVARATHINAM  (Ar-
 akkonam):  Hon.  Chairman,  Sir,  |  request  the

 Hon.  Minister  to  accept  my  amendment  to

 the  resolution  he  has  moved  for  the  approval
 of  the  Proclamation of  the  President  issued
 in  relation  to  Tamil  Nadu.  My  amendment  is

 to  the  effect  that  this  House  recommends  to

 the  President  to  remove  Shri  P.H.  Pandian

 from  the  office  of  the  Speaker.  |  request  the

 House  to  adopt  the  Resolution  with  my
 amendment.

 Let  me  now  reveal  certain  of  the  truths

 |  know  about  the  political  situation  in  the

 State  that  prevailed  2  months  ago.  Hon.  Shri

 Somu  has  stated  that  the  respected  father  of

 Shri  P.R.  Kumaramangalem  was  kept  wait-

 ing  at  the  residence  of  Hon.  Dr.  Kalaignar
 Karunanidhi.  Yes,  that  was  true.  |  have  the
 same  regard  and  respect  to  Dr.  Kalaignar  as

 our  friend  Shri  Somu  has.  But  |  must  also  tell
 the  truth.  The  same  Dr.  Kalaignar  came  to
 Delhiafterthe  1980  Lok  Sabha  elections  and
 waited  at  Mrs.  Gandhi's  residence.  He

 pleaded  with  her  to  dismiss  somehow  Dr.
 MGR's  Ministry.  This  Shri  Somu  should  not

 forget.  That  was  nc  political  crime.  But  a

 political  game.  All  politicians  behave  in  the
 same  way.

 In  1952,  there  was  a  United  Legislature
 for  Andhra,  Tamil  Nadu  and  Kerala.  Con-

 gress  did  not  have  an  absolute  majority  in

 the  Legislature.  Rajaji  was  the  Congress

 Legislature  Party  Leader.  After  becoming
 ihe  Chief  Minister,  Rajaji  wished  to  ascertain

 whether  he  commanded  the  majority  in  the

 Legislature.  But  as  |  said  earlier  Congress
 did  not  have  an  absolute  majority.  He,  there-

 fore,  solicited  the  support  of  other  members.
 Shri  Manickavelu  of  North  Arcot  District,  Shri
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 Ramaswamy  Padaiatchi  of  South  Arcot
 District  and  certain  independents  offered

 their  support  to  Rajaji  in  a  communication

 signed  by  them  addressed  to  the  Governor
 on  the  condition  that  Rajaji  should  be  made

 Chief  Minister.  Shri  Somu  must  know  that
 that  was  how  Rajaji’s  Govt.  in  1952  thrived
 on  the  voluntary,  positive  and  constructive

 support  of  other  members  in  the  Legislature
 and  not  by  coercive  and  corrupt  means.

 1,  therefore,  welcome  the  imposition  of

 President's  rule  in  Tamil  Nadu.  Smt.  Janaki
 was  not  commanding  majority  at  any  point  of

 time.  The  whereabouts  of  the  96  members

 who  supported  her  were  not  known.  |  learnt
 that  they  were  confined  to  the  cellars  of  a

 Five-Star  Hotel.  They  were  not  allowed  out-

 side  even  to  meet  their  dear  ones.  The  other

 34  members  of  AIADMK  were  going  from

 one  city  to  another  in  a  procession.  That  was

 what  exactly  happened.  The  members  of

 DMK  to  which  our  friend  Shri  Somu  belongs
 also  voted  against  the  Janaki  Ministry  in  the

 House.  He  did  not  mention  it  in  his  speech.
 Communists  also  voted  against  her  Govt.

 Shri  Somu’s  aim  is  to  capture  power  after

 dislodging  those  in  power  when  they  beginto

 totter.

 TSHRIN.V.N.  SOMU:  Let  him  tell  about

 Congress.  They  betrayed  Janakiammal.

 *SHRI  R.  JEEVARATHINAM:  |  am

 aware  of  the  whole  situation  in  Tamil  Nadu.

 At  no  point  of  time  we  pledged  our  support  to

 Janakiammal.  High  command  or  any  other

 leader  in  Congress  did  not  expressly  state

 that  Congress  would  vote  for  Janaki  Minis-

 try.  But  they  themselves  have  drawn  infer-

 ences.  They  have  wrongly  assumed  that

 Congress  would  support  them  since  they
 commanded  96  of  their  legislators.  They
 lacked  political  maturity.  They  should  have

 pondered  over  the  fact  that  how  a  political

 party  could  support  them  without  any  ex-

 *  The  speech  was  orginally  delivered  in  Tamil

 ।  Spoke  in  Tamil
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 press  agreement  in  writing  or  otherwise  in

 that  regard.  They  really  lacked  political

 maturity.  We  had  never  led  Janakiammal  to

 believe  that  we  would  support  her.  But  there

 are  many  amongst  us  here  whose  party  led

 her  to  believe  that  they  would  support  her

 and  betrayed  her  at  the  last  moment.  They
 themselves  know  tt.

 What  the  Hon.  Dr.  Kalaignar  is  doing
 now?  He  is  dividing  the  party  into  two.  And  by

 doing  so,  he  is  devising  his  own  comebackto

 power.  We  are  also  politicians.  We  are  not

 sanyasis.  We  will  also  try  our  best to  come  to

 power.  We  will  make  efforts  to  move  the

 masses  to  get  their  mandate.

 SHRI  N.V.N.  SOMU:  But  do  not  enlist

 the  support  of  the  Governor  in  your  efforts  to

 come  to  power.

 (Interruptions)

 Congress  is  trying  to  come  to  power

 through  backdoor.  Face  the  people  singly
 and  come  to  power.  Not  through  backdoor.

 *“SHRI  R.  JEEVARATHINAM:  Shri
 Somu  himself  knows  whether  we  try  tocome

 to  power  through  backdoor  or  front  door.

 The  Congress  and  the  DMK  together
 contested  the  1980  Lok  Sabha  elections

 against  the  stalwart  Dr.  MGR.  Dr.  MGR  was

 badly  defeated.  He  got  only  two  seats.  That

 time,  You  tell  me,  through  which  door  Dr.

 Kalaignar  approached  Madam  Gandhi  and

 pleaded  with  her  to  dismiss  Dr.  MGR  Minis-

 try?  Through  backdoor  or  frontdoor?

 SHRI  N.V.N.  Somu:  We  came  through
 frontdoor  only.  Shri  Jeevarathinam  Mudaliar
 should  speak  truth.  We  contested  16  seats

 and  won  16  seats.

 (Interruptions)
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 MR.  CHAIRMAN:  He  is  not  yielding.  Sit

 down.

 “SHRI  नि.  JEEVARATHINAM:  When

 occasion  comes,  v’e  will  go  to  the  masses

 and  appeal  to  them  to  vote  for  us.  The

 masses  will  defeat  you  in  the  polls.

 When  we  did  not  have  the  right  rapport
 with  Dr.  MGR  in  1980,  Dr.  Kalaignar  ap-

 proached  us  for  electoral  alliance.  Did  he

 approach  us  through  backdoor  or frontdoor?

 [English]

 SHRI  P.  KOLANDAIVELU:  Mr.  Karun-

 anidhi  will  always  adopt  double  standards.

 ({nterruptions)

 MR.  CHAIRMAN:  Why  don’t  you  allow

 him  to  speak.

 [  Translation]

 *SHRI  नि.  JEEVARATHINAM:  It  is  no

 use  talking  all  these  things  here.  My  per-
 sonal  opinion  is  that  Tamil  people  have  suf-
 fered  untold  ordeals  over  the  past  20  years.

 Please  give  me  some  more  time,  Sir.

 Hon.  Prime  Minister  has  come  here  as

 Maha  Vishnu.  He  has  provided  adequate
 relief  to  the  suffering  famil  people  of  the

 state  by  recommending  President's  rule  in

 the  State.  He  has  come  in  the  incarnation  of

 Lord  Krishna  who  took  birth  to  wipe  out

 adharma  from  the  face  of  earth.

 SHRIN.V.N.  SOMU:  Yes,  Yes,  he  is  Maha

 Vishnu,  Bofors  is  his  chunk...(/nterruptions)

 SHRI  ति.  JEEVARATHINAM:  The  cor-

 ruption  which  was  rampant  will  come  to  light

 *  The  speech  was  orginally  delivered  in  Tamil
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 during  the  President's  rule.  The  Tamil

 people  wholeheartedly  welcome  the  imposi-
 tion  of  the  President’s  rule.  |  recently  toured

 my  Parliamentary  Constituency  and  people

 thronged  me  with  slogans  like  ‘Rajiv  Gandhi

 Ki  Jai’  Congress  Ki  Jai’.  They  were  all  in

 praise  of  the  Central  Govt’s  action.  |  saw  this

 with  my  own  eyes.  (Interruptions)

 You  will  also  soon  shout  the  same  slo-

 gans.

 |  was  there  in  the  Assembly  gallery  on

 that  day.  Instead  of  taking  up  the  motion  of

 confidence,  the  Speaker  adjourned  the

 House  till  12  PM.  Even  at  12  PM,  they  could

 not  trade  in  members  to  their  advantage.
 Shri  Somu  knows  it  fully  well.  But  Dr.  Kalaig-
 nar  was  very  firm  in  the  matter.  He  was  not

 lured  by  the  overtures  of  Janaki  Govt.  He

 was  that  much  firm  in  bringing  down  the

 Janaki  Ministry.  The  Speaker  adjourned  the

 House  again  till  3  PM.  What  happened?  |

 was  also  a  member  of  the  Legislative  As-

 sembly.  It  is  the  duty  of  the  Speaker  to

 provide  physical  protection  to  members.  On

 the  other  hand,  the  Speaker  directed  the

 police  to  cause  a  lathi  charge  on  the  mem-

 bers  inside  the  House.

 A  few  days  before  that  fateful  day,  the

 same  Speaker  managed  to  get  a  complaint
 written  about  a  lady  member  of  the  House

 whose  whereabouts  were  not  known.  The

 Speaker  ostensibly  on  the  basis  of  that

 complaint  directed  the  police to  trace  her  and

 bring  her  before  him.  That  was  the  style  of  his

 functioning.

 Members  are  not  cattle  or  any  other

 livestock.  All  members  are  elected  by  the

 people  and  enjoy  equal  rights.  The  Speaker
 treated  the  members  as  though  they  are

 cattle,  horse,  sheep  and  yoat,  and  disquali-
 fied  six  former  Ministers  without  any  basis.

 Sir,  lat  me  continue  for  some  more  time.

 This  is  an  interesting  subject.
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 Then  what  happened,  the  Speaker  then
 called  out  the  names  of  all  the  34  legislators
 in  the  other  camp.  He  without  verifying  the
 facts  of  the  case  indiscriminately  disqualified
 all  of  them.  He  murmured  to  himself  that  he
 was  Satisfied  that  they  incurred  disqualifica-
 tion  and  that  they  deserved  it  and  went  ona

 spree  of  disqualifications.

 Not  only  that.  He  said  that  he  was  a
 dravidian.  A  true  dravidian.  He  also  said  that
 either  ‘Two  Leaves  [Symbol  of  undivided

 AIADMK]  or  ‘the  Sun’  [Symbol  of  DMK]
 should  rule  Tamil  Nadu.  He  also  fantastically
 remarked  that  he  would  take  up  the  matter
 with  UNO.  That  was  his  global  ignorance
 and  hot-headed  attitude.  He  called  in  police
 and  his  own  party  elements  in  police  attire

 and  caused  a  lathi  charge  on  the  members.
 Mrs.  Yasodha  suffered  a  serious  injury  on

 her  forearm.  Many  others  suffered  head  and

 body  induries.  Many  came  out  with  shirts
 drenched  in  blood.  |  was  a  witness  10  it.  |,

 therefore,  request  the  Hon.  Minister  to  ac-

 cept  my  amendment  for  the  removal  of  the

 Speaker.

 Now  the  people  are  talking  about  elec-

 tions.  It  is  a  pet  slogan  of  our  friend  Dr.

 Kalaignar.  We  also  wish  elections  should  be

 conducted.  We  are  also  ready  to  face  elec-
 tions.  Even  Ayyappu  Reddy  was  imputing
 that  Congress  wants  to  capture  power  in
 Tamil  Nadu  and  that  is  why  Shri  Moopanar
 has  been  sent  there.  |  wish  to  tell  him  and
 other  members  that  even  if  your  party  splits
 and  you  are  rendered  unable  to  seve  the

 pecple  we  will  step  in  and  endeavour  to

 establish  our  party  rule  in  your  State.  In  the

 same  way  why  should:Shri  Thomas  express
 fear  or  apprehensions  about  the  departure
 of  Shri  Moopanar to  the  State?  He  had  gone
 there  to  serve  the  masses.  He  had  gone
 there  to  extricate  the  masses  buried  under

 the  corrupt  administration  that  reigned  Tamil

 Nadu  for  20  years.  To  tell  you  frankly,  Shri

 Moopanar  has  made  a  great  sacrifice.  He

 has  left  his  General  Secretary  post  in  the
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 Congress  Command  in  the  Centre.  That

 shows  his  yearning  for  selfless  service  to  the

 people  particularly  to  the  people  of  Tamil

 Nadu.

 |  would  like  to  draw  the  attention  of  the

 Minister  of  Home  Affairs  to  the  bogus  mem-

 bership  in  the  electoral  rolls  of  the  State.

 ‘They  say  three  and  a  half  crores  are  there  in

 the  electoral  rolls.  Underaged  and  other

 bogus  members  figure  in  the  electoral  rolls.

 Electoral  rolls  must  be  revised.  Let  it  take

 time.  Nothing  will  be  affected.

 Red  Tapism  is  rampant  in  Tamil  Nadu.

 Files  are  gathering  dust  for  the  past  6

 months  to  one  year.  These  files  have  to  be

 cleared  and  decisions  taken  immediately.
 That  should  be  the  first  task.

 Corruption  was  also  rampant  in  Tamil

 Nadu.  20  years  of  misrule  has  created  many
 corporations  and  Boards  which  serve  as

 easy  havens  for  politicians  to  mint  money  in

 crores.  In  Delhi  here,  lakhs  may  mean

 something.  In  Tamil  Nadu  it  means  nothing.

 Corruption  always  runs  in  crores  of  rupees.
 People  have  amassed  wealth  by  illegal
 means.  The  skeletons  in  the  cupboard  must
 be  brought  out  to  the  lime  light.  Action  must
 be  taken  against  these  people.  A  Special
 Officer  of  the  rank  of  Chief  Secretary  must  be

 appointed  to  institute  inquiries  into  the  cor-

 rupt  deals  in  the  State  over  the  past  20  years.
 Then  only  you  can  conduct  fair  elections.  Do

 not  give  your  ear  to  somebody  in  some
 corner  clamouring  for  early  elections.  We

 must  be  prudent  in  choosing  the  right  time  in
 the  interest  of  fair  elections.  With  these

 words,  |  support  the  Resolution  and  con-
 clude.

 [English]

 SHRI  SURESH  KURUP  (Kottayam):
 Sir,  ।  think  all  sections  of  this  House  will  join
 together  in  condemning  the  ugly  incidence
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 that  took  place  in  Tamil  Nadu  Legislature  on

 28th  January,  which  brought  shame  to  the

 democratic  institutions  of  our  country.  |  also

 use  this  opportunity  to  condemn  the  actions

 of  the  so-called  Speaker  of  the  Tamil  Nadu

 Assembly.  A  close  scrutiny  of  the  political

 developments  in  Tamil  Nadu  will  reveal  that

 all  these  things  happen  because  of  the

 opportunistic  role  played  by  the  Congress  (1)
 in  Tamil  Nadu.  |  was  hearing  a  speech  from

 an  hon.  Member  from  the  other  side,  saying
 that  Congress  (॥  is  so  eager  to  see  an

 undivided  AIADMK.  ।  is  the  intention  of  the

 Congress  (I)  to  divide  AIADMK.  |  have  no

 craze  for  AIADMK.  |  would  like  to  advise
 those  Members,  who  are  aligning  with  the

 Congress  (1),  and  supporting  the  policies  of

 the  Congress  (1)  in  Tamil  Nadu,  that  they  are

 trying  to  fish  out  of  the  troubled  political
 waters  of  Tamil  Nadu.  Of  all  the  States  in  our

 country,  it  is  Tamil  Nadu  that  needs  a  stable

 and  popularly  elected  Govetnment,  be-

 cause  of  the  developments  in  Sri  Lanka,  and

 our  own  involvement  in  Sri  Lanka.  Our  ene-

 mies  would  like  to  see  turbulence  in  Tamil

 Nadu.  That  is  what  is  happening  there  be-

 cause  of  the  dubious  rcle  played  by  the

 Congress  (1).  Need  of  the  hour  is  early  elec-

 tions.  The  Congress  (1)  Party  has  a  record  of

 continuing  with  the  President’s  rule  in  the

 States  and  waiting  for  the  opportune  time  for

 the  elections  which  will  favour  them.  So,  |

 think,  it  is  for  that  purpose  that  the  Prime

 Minister's  men  are  now  in  Tamil  Nadu.  They
 are  being  sent  there.

 If  they  continue  with  this  practice  in

 Tamil  Nadu,  it  will  create  havoc  in  that  State

 and  it  will  not  be  in  our  national  interest.

 With  these  words,  |  request  the  Central

 Government  to  take  steps  to  conduct  early
 polls  in  Tamil  Nadu.

 SHRIN.  SUNDARARAJ  (Pudukkottai):
 Mr.  Chairman,  Sir,  |  welcome  the  proclama-
 tion  issued  by  the  President  of  India  and  the

 dissolution  of  the  Tamil  Nadu  Assembly.
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 Only  afew  power  mongers  disagree with  this
 proclamation.  But  as  far  as  people  of  Tamil

 Nadu  are  concerned,  they  have  whole-

 heartedly  welcomed  it;  it  was  not  on  any

 specific  issue,  but  they  did  not  want  acorrupt
 Government  of  Shrimati  Janaki  Ramachan-

 dran  to  continue  in  Tamil  Nadu.

 SHRI  K.R.  NATARAJAN  (Dindigul):
 That  Government  was  in  power  only  for  23

 days.  Will  you  allow  such  wild  allegations  to

 be  made  in  the  House?

 (interruptions)

 MR.  CHAIRMAN:

 please.  Let  him  continue.

 No  interruptions

 SHRI  -.  SUNDARARAJ:  To  prove  this,  ।

 would  like  to  state  that  there  were  advertise-

 ments  daily  in  the  English  newspapers  in

 Tamil  Nadu  indicating  the  rate  of  an  MLA.  If

 today,  it  was  Rs.  3  lakhs,  the  next  day,  it

 would  be  Rs.  4  lakhs  and  on  28  th  January  it

 was  Rs.  25  lakhs  per  MLA,  who  was  pre-

 pared  to  come  over  to  Janaki

 Ramachandran’s  faction.  Do  you  want  such

 a  Government  to  continue  in  power?...

 (/nterruptions)  |  take  the  responsibility  for

 this....(Interruptions)

 MR.  CHAIRMAN:  _  No  interruptions

 please.  Please  take  your  seats.  Let  him

 speak.

 SHRI  ४.  SUNDA  RARAJ:  On  January
 28,  the  whole  blame  v  as  put  on  the  Speaker.
 Shall  |  name  him?  He  was  Shri  Pandiyan.  He

 said  that  his  powers  were  not  limited.  While

 the  hon.  Speaker  of  this  august  House  says
 that  he  has  no  powers,  the  powers  belong  to

 the  whole  House,  there  an  individual  says
 that  his  powers  are  unlimited.  He  can  re-

 lease  a  person  convicted  by  the  High  Court

 and  he  can  put  a  man  behind  the  bars,  if  he

 likes.  In  the  same  way  he  just  announces  in
 the  House  at  10.0  a.m.  on  28th  January  that

 he  has  received  a  telephonic  message  that
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 tive  MLAs  have  resigned  from  the  Assembly,
 so  he  is  adjourning  the  House.  Then  he  just

 went  out.  Is  it  the  form  of  the  Constitution?  At

 12.0  o'clock  he  again  came  in  and  said  that

 he  has  dismissed  6  MLAs  under  the  Anti-

 Defection  Law  and  then  again  walked  out.  At

 this  time  he  again  adjourned  the  House  upto
 3.00  ०ਂ  clock.  At  3.00  0’  clock  he  called  the

 police  in  and  asked  them  to  attack  the  Con-

 gress-]  MLA’s  and  MLAs  belonging  to  the

 Jayalalitha  faction.  Most  of  the  affected

 members  were  from  the  Congress  party.  |

 would  like  to  know  from  the  Home  Minister,
 on  what  basis  the  police  could  enter  the

 premises  and  attack  the  members?  Can  the

 Speaker  ask  the  police  force  to  come  in  the

 Assembly  and  attack  the  Congress-!  MLAs?

 They  lathi-charged  them.  Like  the  Watch

 and  Ward  officers  they  were  asked  to  stand

 in  the  well  of  the  House.  Is  there  any  psycho-

 logical  thinking?  How  can  the  Congressmen
 with  arms  be  beaten  up  and  get  injured?

 AN  HON.  MEMBER:  32  Members  from
 our  side  were  also  injured.

 SHRIN.  SUNDARARAJ:  |  would  like
 the  Government  of  India  to  institute  an

 enquiry  on  the  action  taken  by  the  Speaker
 and  the  police  officials  who  encroached  the

 Constitutional  authority  and  entered  the  well
 of  the  Assembly  and  beat  the  Congress
 MLAs.  And  ।  think  it  should  be  headed  by  the

 Supreme  Court  judge.  It  should  be  a  lesson
 for  the  future  speakers.  |  should  not  happen
 in  future.  They  should  not  say  that  the  pow-
 ers  are  sky  high  and  there  is  no  limit  to  it.

 As  far  as  the  political  aspect  of  Con-

 gress-l  is  concerned,  some  people  say  that
 we  are  inclined  or  bound  to  support  the
 Janaki  faction.  But  {|  do  not  see  any  reason

 for  it.  We  supported  the  MGR’s  Government
 because  we  had  an  alliance  with  him  in

 1984.  We  supported  him,  but  that  does  not

 mean  that  we  are  slaves  to  AIADMK  or  we

 are  bound  by  some  treaty  or  accord  to  sup-

 port  them.  Thatis  not  the  thing.  We  have  said
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 that  we  will  support  the  united  AIADMK.  We

 have  stated  that  very  clearly  but  the  Janaki

 faction  was  not  able  to  reconcile  themselves

 in  the  form  of  a  single  group.  Furthermore,
 on  the  night  of  27,  they  tried  to  buy  5  MLAs

 from  the  Congress-!  party.  Our  great  actor

 who  has  now  left  the  party  and  for  whom

 some  people  said  that  he  was  the  master

 mind  behind  it,  took  something  from  them

 and  was  able  to  buy  5  MLAs  from  the  Con-

 gress-|  Party  to  support  the  Janaki  faction.

 So,  in  this  position  can  we  support  them.

 Thev  tried  to  break  our  party  by  giving

 money.  So,  we  decided  to  vote  against  them.

 Itis  our  party  and  we  are  free  to  take  our  own

 decisions.  We  are  not  bound  by  any  outside

 force.  There  is  a  feeling  among  the  Opposi-
 tion  parties  that  the  Congress-|  wanted  to

 come  in  power  and  that  is  why  it  is  playing
 such  kind  of  roles.  |  would  like  to  categori-

 cally  say  that  they  are  all  mistakes.  They  say
 it  is  the  Congress  (॥)  which  made  the  mis-

 takes.  They  wanted  to  come  to  power

 through  back  door.  They  are  not  prepared  to

 come  to  power  through  the  front  door.  If

 something  good  has  happened,  the  Opposi-
 tion  will  say  we  have  won  the  race.  Democ-

 racy  has  been  restored.  But  as  far  as  the

 position  of  that  particular  day  is  concerned,
 the  Governor  only  stated  that  if  the  97  MLAs
 of  the  Janaki  group  could  not  form  a  Govern-

 _ment,  |  will  call  the  Congress  (1)  which  15  the
 next  biggest  party  in  the  Assembly  The

 Congress  (1)  was  having  64  Members  in  the

 Assembly.  But  we  on  our  part  on  the  28th
 itself  said  that  after  12  ‘o'clock,  if  they  are  not

 able  to  prove  the  majority,  we  will  have  fresh
 elections.  Our  AICC(l)  General  Secretary
 Shri  K.N.  Singh  had  categorically  stated  that
 dissolve  the  Assembly  and  we  will  go  in  for

 elections.  We  are  not  prepared  to  form  a

 Government.  So  where  is  the  question  of

 coming  through  the  back  door  or  through
 manipulation.  This  is  not  wise  at  all.

 At  the  present  moment,  Tamil  Nadu  is

 having  the  President’s  rule.  But  there  are
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 persons  who  have  been  politically  ap-
 pointed,  and  are  still  continuing.  They  are

 continuing  as  Chairmen  of  some  public

 undertaking,  temples,  milk  societies,  etc.

 |  would  request  the  Government  to  dis-

 miss  all  of  them  immediately,  and  bring  in

 good  people  to  run  aclean  administration  till

 fresh  elections  are  conducted.  One  of  our

 hon.  Members  had  mentioned  about  bogus

 voting  in  Tamil  Nadu.  That  is  quite  true.  So  |

 would  request  the  Government  to  issue

 Photo  Identity  Cards  to  all  the  voters  so  that

 the  bogus  voting  can  be  stopped.

 SOME  HON.  MEMBERS:  It  should  be

 done  throughout  India.

 SHRIN.  SUNDARARAJ:  Okay.  One  of

 our  hon.  Members  mentioned  that  we  are

 going  to  reach  the  hundred  mark  as  far  as  the

 proclamation  of  President's  rule  is  con-

 cerned.  |  would  say  that  his  party  was  the

 major  partner  who  sought  the  Central

 Government’s  intervention  in  dissolving  80

 Member  MGR’s  Government  in  Tamil  Nadu.

 He  came  down  to  Delhi  and  pleaded  with  the

 Central  Government  leaders  for  the  cissolu-

 tion  of  the  Government  there.  After  the  dis-

 solution —  at  the  instance  of  Mr.  Karunanidhi

 he  came  down  to  Madras.  He  was  ac-

 corded  a  heroic  reception.  He  master-

 minded  the  dissolution  of  the  State  Assem-

 bly.  Now  he  is  shedding  crocodile  tears  like

 his  leader  Karunanidhi.

 SHRIN.V.N.  SOMU:  ।  strongly  object.
 What  |  said  was  the  Congress  made  to

 believe  Mrs.  Janaki  Ramachandran  that

 they  will  support  her  and  stabbed  at  her

 back.

 SHRI  १४.  SUNGARARAJ:  Never.  It  is

 not  your  business.  It  is  our  party.  Congress

 (1)  is  our  own  party.  We  take  our  own  deci-

 sions.  We  take  decisions  on  the  merits  of  the

 situation.  They  are  not  our  bosses  to  tell  us

 whom  to  support  and  to  which  party.



 525  St.  Resi.  re.  App.
 of  Procl.

 What  about  DMK.  Out  of  the  10  or  12
 Members  in  the  Assembly  only  8  turned  up
 and  rest  of  them  were  missing.  |  do  not  know
 the  reasons.  ॥  -  best  xnown  to  them.  Four  of

 them  had  absconded,  for  reasons  best

 known  to  them.  As  far  as  DMK  is  concerned,

 they  are  trying  to  fish  in  troubled  waters.

 16.00  hrs.

 [SHRI  VAKKOM  PURUSHOTHAMAN  in

 the  Chair ]

 One  more  thing  :  they  have  said  that  the

 Congress  will  like  to  ride  on  the  back  of  DMK

 or  AIADMK.  |  would  like  categorically  to  state

 that  the  Congress  alone,  without  any  part-

 nership,  except  for  a  minor  partnership  with

 CPI  fought  the  elections  in  1977  and  won  27

 seats;  and  out  of  the  27,  |  was  also  there

 among  the  elected  persons.

 DR.  S.  JAGATHRAKSHAKAN:  27  out

 of  242.

 SHRI  N.V.N.  SOMU:  DMK  stood  alone
 and  got  48  seats.

 SHRI  N.  SUNDARARAJ:  We  are  pre-
 pared  for  it.  Next,  in  1980  they  came to  Delhi.

 They  stood  in  waiting  at  Mrs.  Gandhi's  resi-

 dence,  to  get  some  seats,  to  have  some
 alliance  with  Congress  for  Tamil  Nadu’s

 arliamentary  elections,  and  thereafter  elec-

 tions  for  the  Assembly  in  Tamil  Nadu.  So,  it

 is  not  a  question  of  our  going  towards  them.

 They  come  to  us.  Even  now  ।  understand

 that  Mr.  Karunanidhi  and  the  DMK  are  send-

 ing  feelers...

 SHRI  N.V.N.  SOMU:  No,  Sir.  Mrs.

 Gandhi  had  apologized  for  what  she  had
 done  to  the  DMK  Government  during  the

 emergency.  Only  then  the  alliance  was

 concluded.
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 (Interruptions)

 MR.  CHAIRMAN:  You  cannot  inter-

 vene  like  this.  Whatever  you  say  will  not  be

 recorded.

 -
 (Interruptions)

 SHRI  N.  SUNDARARAJ:  Even  now  ।

 understand  that  DMK  is  trying  to  have,  if

 possible,  an  alliance  with  the  Congress.  |  will

 certainly  say  that  we  are  not  prepared  for  it.

 SHRI.N.V.N.  SOMU:  Our  leader  has

 categorically  said  that  there  will  be  no  alli-

 ance  with  Congress  party.

 SHRI  ह.  SUNDARARAJ:  My  last  sub-

 mission  is  that  the  Speaker  of  the  Tamil

 Nadu  Assembly  should  be  dismissed  imme-

 diately.  Next,  the  Government  should  insti-

 tute  an  Inquiry  Commission  under  the  chair-

 manship  of  a  sitting  Supreme  Court  Judge,
 to  inquire  into  the  incidents  of  the  Black

 Thursday  of  January  28.  Thirdly,  all  the  po-
 litical  appoints  made  in  Tami!  Nadu  should

 be  cancelled,  i.e.  all  those  who  are  still  in

 position  should  be  forthwith  dismissed.

 Next,  elections  should  be  conducted  in  the

 best  and  easier  manner,  by  providing  photo

 identity  cards  to  the  voters.

 MR.  CHAIRMAN:  Dr.  Vallal  Peruman  is

 not  here.  Now  Dr.  Rajeswaran.

 DR.  V.  RAJESHWARAN  (Ramanatha-

 puram):  Hon.  Chairman,  Sir,  Shri  Rajiv
 Gandhi,  our  Prime  Minister  had  a  friendly

 relationship  with  the  late  Shri  M.G.  Rama-

 chandran.  MGR's  popularity  and  his  ideol-

 ogy  attracted  our  Prime  Minister  Shri  Rajiv
 Gandhi.  Our  Prime  Minister  had  respect  and

 affection  towards  MGR.  To  show  his  grati-
 tude,  our  hon.  Prime  Minister  paid  a  visit  to

 Madras  and  paid  his  homage  to  the  late

 Chief  Minister  of  Tamil  Nadu,  and  an-

 SS -  -
 **

 Not  recorded
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 nounced  the  most  prestigious  award  of  the

 nation,  viz.  Bharat  Ratna  to  him.  The  whole

 nation  paid  its  respect  to  the  departed  leader

 of  Tamil  Nadu.  This  is  all  there  because  of

 MGR'’s  close  association  with  the  Central

 Government,  accepting  all  its  good  ideolo-

 gies  and  principles.  He  was  the  only  Chief

 Minister  among  the  entire  Opposition
 leaders  who  took  an  active  part  in  bringing
 the  State  of  Tamil  Nadu  into  the  national
 mainstream.

 Sri  Lankan  accord  between  the  two

 countries  was  wholeheartedly  welcomed  by
 late  MGR  and  he  supported  the  main  poli-
 cies  of  the  Government  headed  by  our  dy-
 namic  Prime  Minister.

 The  recent  past  incidents  in  Tamilnadu

 that  took  place  made  permanent  scare  inthe

 history  of  Tamilnadu,  killing  the  democracy
 not  only  in  Tamilnadu  but  throughout  the

 country.  |  hope  it  is  only  in  Tamilnadu  and  the

 only  one  Speaker who  claims  himselfthat  his

 power  is  limited  to  sky  in  the  history  of  the

 Assembly  in  the  whole  country  who  gave
 importance  to  the  telephonic  calls  as  the

 authenticated  information  and  adjourned
 the  House.  The  Speaker  supposed  to  be  as

 non-political,  neutral  and  God  father  of  the

 democracy  in  the  House  behaved  as  a  third
 class  citizen  not  even  as  second  class  citi-
 zen  that  is  Sri  P.H.  Pandian  the  Tamilnadu

 Speaker  (acting  in  a  goondaism  manner).  |
 want  as  most  of  my  friends  want,  his  dis-
 missal.  |  hope  the  government  will  take  an

 appropriate  action  against  the  Speaker.

 The  mincrity  government  headed  by
 Mrs.  Janaki  Ramachandran  tried  their  level

 best  in  all  possible,  illegal  ways  using  the

 Speaker  as  a  via  media  to  establish  their

 majority  in  the  Assembly.  Even  in  their  23

 days  government  they  have  done  Hima-

 layan  blunders.  Smt.  Janaki
 Ramachandran's  Government  issued  per-
 mission  to  start  five  engineering  colleges  in
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 the  State.  As  per  information  they  kept  their

 supporting  MLAs  in  posh  hotels  with  big
 suitcases  ful!  of  money  and  with  false  prom-
 ises.  During  the  short  regime  in  the  govern-
 ment  money  flowed  like  water  throughout
 Tamilnadu  especially  at  Madras.  How  have

 they  got  so  muchof  money?  It  is  only  through

 illegal  practice  and  corruptive  ways.  |  have

 my  own  doubts  if  this  Ministry  would  have

 been  allowed  to  continue,  |  would  rather  like

 to  impress  you,  that  they  would  have  sold  the

 whole  State.  Even  before  testing  the  act  of

 breach  of  five  ex-Ministers  of  Tamilnadu,  the

 Speaker  dismissed  them  from  the  Assembly
 under  anti-defection  law.  The  Speaker
 allowed  goondas  inside  the  Assembly  Hall

 and  many  of  the  MLAs  were  beaten  seri-

 ously  by  them.

 Instead  of  adding  feather  to  MGR’s

 image  and  his  fame,  the  Janaki  faction  killed

 the  popularity  of  MGR.  In  these  circum-

 stances,  |  would  like  to  ask  one  question,
 who  is  the  real  heir of  MGR  in  Tamilnadu?  Is

 it  Mrs.  Janaki  Ramachandran  faction  of
 AIACMK  who  destroyed  the  popular  image
 of  Sri  MGR,  or  the  Congress  Party  and  Rajiv
 Gandhi,  who  respected  the  acts  of  good  of

 MGR  and  conferred  the  Bharat  Ratna

 Award,  the  highest  in  our  country  to  MGR.

 With  these  few  words,  ।  welcome  the
 resolution  of  proclamation  of  President's
 Rule  in  Tamilnadu  and  |  thank  Shri  Rajiv
 Gandhi,  who  took  appropriate  action,  when
 the  country  is  in  need  of  such  a  decision.  The

 people  of  Tamilnadu  want  non-corruptive,

 popular  and  stable  government  to  be  in  the

 national  main  stream.  |  hope  the  President's

 Rule  and  future  government  will  fulfil  the
 desire  of  the  people  of  Tamilnadu.

 On  this  occasion,  |  like  to  thank  Shri

 Kolandaivelu  for  his  compliments  towards
 the  Central  Government.  |  hape  he  will  retain

 the  same  strategy  inside  Tamilnadu  also?

 |  must  also  thank  the  government,  be-
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 cause  |  had  an  opportunity  to  know  most  of

 the  facts  which  were  brought  to  light  from

 darkness  through  the  debate.

 MR.  CHAIRMAN:  Shri  Buta  Singh.

 SHRIP.  SELVENDRAN  (Periyakulam):
 Sir,  lhave  given  my  name.  Kindly  permit  me.

 |  am  the  affected  party.

 (Interruptions)

 MR.  CHAIRMAN:  Till  the  Speaker
 takes  a  decision,  on  this  issue,  |  cannot

 permit  you.

 SHRI  BASUDEB  ACHARIA  (Bankura):
 You  can  allow  him  five  minutes.  Permit  him

 to  speak.  (Interruptions)

 MR.  CHAIRMAN:  The  Speaker  will

 take  a  decision  on  this  issue.  Till  then  |

 cannot  allow  him.  Nothing  will  go  on  record
 without  the  permission  of  the  Chair.

 (Interruptions)

 MR.  CHAIRMAN:  Let  the  Minister

 speak.  |  told  you  to  take  it  up  with  the

 Speaker  and  the  Speaker  will  give  a  direc-
 tion.  Only  after  that,  |  can  permit  you.  What-
 ever  you  say  without  the  permission  of  the

 Chair  will  not  be  recorded  as  it  is  not  a  public
 event.

 ((nterruptions)

 SHRI  ६.  AYYAPU  REDDY:  Everybody
 knows  that  AIADMK  has  split.  You  are  not

 permitting  the  other  group  to  have  their  say.

 Certainly  it  is  undemocratic.  They  must  be

 permitted.

 (Interruptions)

 MR.  CHAIRMAN:  If  there  is  a  split  inthe

 party,  the  concerned  Panty  first  will  have  to
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 take  it  up  ८  the  Speaker  and  the  Speaker  will

 take  appropriate  decision.  Before  that  |

 cannot  permit  them.  As  per  the  records  of  the

 House,  there  is  only  one  AIADMK  party  and

 that  party  has  taken  more  than  the  time

 allotted  to  that  party.  That  is  why,  |  cannot

 permit  it.

 (Interruptions)

 SHRIE.  AYYAPU  REDDY:  We  appeal
 to  Butaji.  They  must  have  their  say.

 (interruptions)

 MR.  CHAIRMAN:  If  there  is  a  new

 party,  there  is  a  procedure.  We  will  have  to

 follow  that  procedure  and  definitely  your

 request  will  be  heard  by  the  Speaker  and

 appropriate  decision  will  be  taken  by  the

 Speaker.  There  is  no  use  in  making  noise

 before  the  House.  You  must  take  proper

 steps  as  per  the  rules.

 (/nterruptions)

 MR.  CHAIRMAN:  Shri  Buta  Singh.

 (/nterruptions)

 MR.  CHAIRMAN:  You  are  unnecessar-

 ily  wasting  your  energy.  It  will  not  be  re-

 corded  and  it  will  not  be  published.  (/nterrup-
 tions)  Do  not  make  asporsions  here.  Please

 resume  your  seat.  (/nterruptions)  |  have  al-

 ready  given  my  ruling.

 SHRi  BALWANT  SINGH  RAMOOW-

 ALIA  (Sangrur):  though  we  do  not  support
 them,  we  support  that  they  should  be  given
 time  to  speak.

 SHRI  P.  KOLANDAIVELU:  On  behalf

 of  AIADMK  |  have  already  spoken...

 (Interruptions)

 *  Not  recorded
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 SHRI  ।  AYYAPU  REDDY:  lamona

 point  of  order.  The  base  of  President’s  rule

 was  on  account  of  split.  How  can  you  say  that

 you  do  not  know  of  that?

 MR.  CHAIRMAN:  The  hon.  senior

 Member  must  know  that  the  Governor  re-

 ports  to  the  Government  and  not  to  the

 Speaker.

 (Interruptions)

 THE  MINISTER  OF  HOME  AFFAIRS

 (S.  BUTA  SINGH):  |  am  grateful  to  the  hon.

 Members  for  having  participated  on  the

 Resolution  moved  by  me  this  morning,

 namely,  that  this  House  approves  the  Proc-

 lamation  issued  by  the  President  on  the  30th

 January  1988  under  article  356  of  the

 Constitution  in  relation  to  the  State  of  Tamil

 Nadu.

 The  Members  participated  in  the  debate

 have  not  made  any  new  points.  All  that  they
 have  done  is  to  criticise  the  role  of  the

 Governor,  the  role  of  the  Congress  Party  and

 the  role  of  the  Speaker  of  the  Tamil  Nadu

 Assembly.  |  will  briefly  touch  upon  all  the

 three  points  and  place  before  the  House  the

 exact  position  which  prevailed  on  the  fateful

 date  of  28th  January  inside  the  Assembly  of
 the  State  of  Tamil  Nadu.  If  there  was  any
 event  in  the  political  life  of  our  country  where

 all  the  parties  have  unanimously  expressed
 themselves,  it  was  the  total  condemnation

 by  all  the  political  parties  of  the  events  that
 took  place  inside  the  Tamil  Nadu  Assembly.

 |  do  not  know  with  what  face  some  of  the
 Members  of  this  august  House  today  have

 tried  to  justify.  If  you  look  at  the  events  inthat
 House...

 \/nterruptions).

 MR.  CHAIRMAN:  Mr.  Selvendran,  ।  will

 be  forced  to  name  y  )u  if  you  do  not  resume

 your  seat...
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 (‘nterruptions)

 MR.  CHAIRMAN:  Hon.  Members,  if  you
 do  not  resume  your  seats,  |  will  name  you
 and  |  will  ask  you  to  withdraw  from  the

 House...

 (Interruptions)

 MR.  CHAIRMAN:  Please  resume  your
 seats...

 (/nterruptions)

 DR.  S.  JAGATHRAKSHAKAN:  This  is

 not  fair.  We  feel  strongly  about  it  and  as  a

 protest  we  are  walking  out.

 {At  this  stage  Dr.  S.  Jagathrakshakan  and

 some  other  hon.  Members  left  the  House.]

 SHRI  ६.  AYYAPU  REDDY:  You  must

 have  permitted....  (Interruptions).

 S.  BUTA  SINGH:  Mr.  Ayyapu  Reddy,

 you  know  the  rules  of  this  House.  It  is  the

 Chair....  (Interruptions).

 SHRIE.  AYYAPU  REDDY:  There  were

 number  of  times  when  Jan  Morcha  people
 were  permitted  to  speak.  How  are  they  re-

 cognised  as  a  separate  party?  Have  they
 been  recognised  as  a  separate  party?  No,

 they  have  not  been  recognised...

 (Interruptions).

 S.  BUTA  SINGH:  You  know  it  is  the

 ruling  of  the  Chair.  |  have  no  authority  on

 regulating  the  business  of  the  House,  it  is  for

 the  Chair  to  decide.  Therefore,  it  is  the

 Speaker's  authority,  and  there  is  a  proce-
 dure  laid  down.  Ifthere was  a  split  in  the  party
 or  if  some  of  the  Members  leave  a  particular

 party,  they  have  tocome to  the  Speaker.  The

 Speaker  has  ७0  follow  a  procedure  and  then

 he  has  to  lay  certain  norms  in  the  House,  and

 only  then  the  hon.  Members  can  speak.  We
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 are  not  against  anybody  participating  in  the
 debate.

 Mr.  Chairman,  Sir,  |  am  grateful  to  the

 hon.  Members  for  participating  on  the  Reso-

 lution  which  has  been  the  subject  matter  of
 discussion  of  this  august  House  since  this

 morning,  namely,  “That  this  House  approves
 the  Proclamation  issued  by  the  President  on

 the  30th  January,  1988  under  article  356  of

 the  Constitution  in  relation  to  the  State  of

 Tamil  Nadu.”

 At  the  time  of  introduction,  |  had  briefly
 summed  up the  circumstances  described  by
 the  Governor  of  Tamil  Nadu,  leading  to  the

 situation  under  which  he  recommended  to

 the  President  for  the  proclamation  of  this

 Ordinance.

 The  hon.  Members  who  participated  in

 the  debate  have  made  two-three  points.  One

 thing  which  has  surprised  me  is  that  certain

 political  parties  who  were  participating  in

 that  high  drama,  today  sought  to  give  a

 different  picture.  Mr.  Kurup’s  party  was

 there,  Janata  Party  was  there,  CPI  was

 there,  CPI  (M)  was  there  all  political

 parties  and  if  there  was  one  event  in  our

 political  life  in  which  the  entire  political  set  up
 in  Tamil  Nadu  agreed  on  that  particular  day,
 it  was  the  condemnation  of  the  conduct  of

 the  hon.  Speaker  in  Tamil  Nadu  on  that

 particular  day.  But  now  |  find  that  certain  hon.
 Members  are  trying  to  justify  and  lay  the

 blame  on  the  Congress  Party  here  and  the
 Governor  there,  and  are  trying  to  justify  that

 what  has  happened  cannot  be  upheld  ac-

 cording  to  the  Constitution  of  India.  Shri

 Ayyappu  Reddy,  in  the  beginning,  made
 some  good  points.  He  was  quite  right  when

 he  mentioned  that  what  is  at  stake  in  Tamil

 Nadu  is  the  national  interest.  We  agree  with

 him,  the  people  of  Tamil  Nadu  have  realised

 the  importance  of  the  Indo-Sri  Lanka  accord,
 the  importance  of  IPKF  being  present  in  Sri

 Lanka  and  the  historic  role  that  our  valiant

 jawans  are  playing  in  maintaining  the  har-
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 mony  and  peace  and  trying  to  implement  the

 accord  which  was  signed  between  the  lead-

 ers  of  India  and  Sri  Lanka.  |  have  seen  the

 press  reports,  even  the  bitterest  critic  of

 Indo-Sri  Lanka  accord,  the  leader  of  the

 DMK,  has  suggested  that  the  presence  of
 IPKF  in  Sri  Lanka  is  essential,  although  he

 has  suggested  certain  things  that  this  should

 be  done  and  that  should  be  done,  even  he

 has  rot  objected  to  the  presence  of  IPKF...

 SHRI  N.V.N.  SOMU:  He  has  not  said

 that.

 S.  BUTA  SINGH:  Yes.

 SHRIN.V.N.  SOMU:  No,  no.  Even  now

 he  is  condemning  the  atrocities  of  IPKF.

 S.  BUTASINGH:  In  ‘The  Hindu’  report,
 he  has  said  that  the  presence  of..

 SHRI  N.V.N.  SOMU:  When  |  say  that,
 ‘The  Hindu’  has  said  this  about  IPKF  and

 that,  you  will  not  believe?

 (Interruptions)

 MR.  CHAIRMAN:  Hon.  Member,  you

 please  keep  quiet.

 SHRIN.V.N.  SOMU:  Mr.  Chairman, the
 same  Prime  Minister,  Mr.  Rajiv  Gandhi,
 when  Icited  from  the  “Hindu”  that  the  IPKF  is

 kept  under  Jayewardene,  Dr.  Pereira  spoke
 like  that  in  Parliament,  the  same  Prime

 Minister  did  not  accept  “The  Hindu”.  He  said,

 ‘Even  Mr.  Somu  waives  ‘The  Hindu’  10

 times,  |  will  not  believe,  that  is  not  the  official

 version.  How  can  |!  believe  it  now?

 (Interruptions)

 S.  BUTA  SINGH:  Now,  you  have  not

 spelt  out...  (interruptions).  Even  now,  after

 this  intervention,  you  have  not  been  able  to

 say  what  is  your  attitude  towards  the  role  of

 IPKF.  Your  leader  has  gone  on  record...
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 (Interruptions)

 SHRI  N.V.N.  SOMU:  ॥  is  not  Indian

 Peace  Keeping  Force,  it  is  the  innocents’

 killing  force.

 S.  BUTA  SINGH:  Your  leader  has  gone
 on  record  to  say  that  the  presence  of

 SHRIN.V.N.  SOMU:  You  first  of  all  stop
 the  atrocities  there.  (/nterruptions).

 S.  BUTA  SINGH:  |  am  sorry  ।  can’t  have

 this  kind  of  running  debate.

 (Interruptions)

 MR.  CHAIRMAN:  Order,  order.  You

 cannot  make  noise  like  this.  ।  you  want,  you
 can  ask  a  question.  But  you  cannot  speak  on

 this  now.

 SHRI  N.V.N.  SOMU:

 from  the  Minister..

 i  want  to  know

 MR.  CHAIRMAN:  If  you  want,  you  can

 ask  a  question,  but  you  cannot  speak.  The

 Minister  is  on  his  legs.

 SHRI  N.V.N.SOMU:  Sir,  the  IPKF

 people  are  doing  all  sorts  of  atrocities  there.

 MR.  CHAIRMAN:  That  is  a  statement,
 that  is  not  a  question.

 5.  BUTA  SINGH:  |  repudiate this  allega-
 tion  made  by  the  hon.  Member  on  the  con-
 duct  of  the  IPKF.  The  people  of  India  know

 the  historic  role  of  the  IPKF  and  the  valiant
 soldiers  who  are  laying  their  lives  to  uphold
 the  integrity  of  our  country  and  the  freedom
 and  the  accord  that  has  been  signed  be-

 tween  India  and  Sir  Lanka.  What  |  was

 saying,  and  Istill  maintain  is,  now  he  puts  the
 condition  that  we  should  talk  to  the  leader  of

 LTTE  and  then  he  justifies  the  presence  of

 the  IPKF  there.
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 SHRI  N.V.N.  SOMU:  No,  no.  ।  did  not

 say  that.  The  Prime  Minister,  Mr.  Rajiv
 Gandhi,  when  |  quoted  “The  Hinduਂ  he  re-

 fused  to  accept.

 MR.  CHAIRMAN:  Mr.  Somu,  that  is  not

 the  problem  here.

 SHRIN.V.N.  SOMU:  Now  he  is  quoting
 from  the  same  “Hindu”

 S.BUTA  SINGH  :  ।  do  not  know  whether
 the  hon.  Member  knows  what  his  party
 stands  for.

 SHRI  N.V.N.  SOMU:  Now  there  is  a

 difference  in  what  he  said...(Interruptions)

 S.BUTA  SINGH:  No,  no.  There  is  no

 difference.  You  are  putting  a  condition  that

 if  we  are  able  to  talk  to  Mr.  Prabhakaran,  you
 don't  object  to  the  role  of  the  IPKF.

 SHRI  N.V.N.  SOMU:  ।  did  not  say  that.
 First  of  all,  stop  the  killings  of  the  LTTE

 people.  Place  call  them  to  the  discussion
 table.  Sir.

 (Interruptions)

 S.  BUTA  SINGH:  Let  me  make  it  clear,
 Sir,  |  had  the  privilege  of  associating  myself
 with  the  process  at  the  time  when  this  accord

 was  being  worked  out.  |  remember  late  Shri

 M.G.R.  was  in  Delhi,  Mr.  Prabhakaran  was  in

 Delhi  and  everything  which  has  been  in-

 cluded  in  the  agreement  was  okayed  by  Mr.

 Prabhakaran  and  by  Mr.  MGR.  Mr.

 Prabhakaran  has  not  so  far  repudiated  this.

 SHRIN.V.N.  SOMU:  Read  "  The  Hinduਂ

 of  August  Sth.

 (Interruptions)

 MR.  CHAIRMAN:  Please  resume  your
 seat.  You  cannot  intervene.
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 SHRI  N.V.N.  SOMU:  He  has  categori-

 cally  stated  he  has  not  given  assent  to  the
 accord.  He  said  that  he  did  not  know...  even

 what  are  the  conditions  in  the  accord.

 MR.  CHAIRMAN:  Please  resume  your
 seat.

 (Interruptions)

 SHRI  N.V.N.  SOMU:  He  was  asked

 urgently  to  come  to  Delhi..  (/nterruptions)
 He  was  here  only  to  receive  a  copy  of  the

 accord.

 (/nterruptions)

 MR.  CHAIRMAN:  Please  resume  your
 seat.

 S.BUTA  SINGH:  The  only  difference

 between  then  and  nowis  that  at  that  time  Mr.

 Prabhakaran  was  near  late  Mr.  MGR.  Nowa-

 days,  perhaps  your  leader  has  got  some

 magic  on  Mr.  Prabhakaran  and  that  is  why

 perhaps  he  is  saying  this.

 SHRI  N.V.N.  SOMU:  Only  Tamils  are

 one  problem  not  Prabhakaran.

 (/nterruptions)

 MR.  CHAIF.MAN:  Nc,  no,  Mr.  Somu.  |

 was  tolerating  you  too  much.  Now  whatever

 you  say  will  not  go  on  record.

 You  are  saying  so  much  without  the

 permission  of  the  chair.

 (Interruptions)

 MR.  CHAIRMAN:  Piease  resume  your
 seat.  Please  sit  down.

 (/nterruptions)

 S.BUTA  SINGH:  As  ।  said,  |  was  asso-

 ciated  myself  with  it.  At  that  time  all  the
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 demands  and  all  the  points  raised  by  the

 LTTE  leader  were  included  and  it  was  to  the

 satisfaction  of  Mr.  Prabhakaran,  the  agree-
 ment  was  hammered  out.

 SHRI  H.A.  DORA:  Why  was  he  not

 asked  to  sign?

 S.  BUTA  SINGH:  It  was  not  required.  It

 was  an  agreement  between  the  two  sover-

 eign  countries.  146  agreed  with  it  and  then
 this  agreement  was  brought  about.  This  is

 how  it  is  being  implemented.

 The  other  criticism  comes  from  the  hon.

 Member  form  Kerala,  Mr.  Thampan  Tho-

 mas.  |  cannot  say  much  because  his  party  is

 known  forsuchthings.  They  have  no  definite

 policy  on  any  issue,  whether  national  or

 regional  or  provincial.

 SHRI  THAMPAN  THOMAS:  You  will

 have  to  substantiate  that,  when  you  say  that

 my  party  does  not  have  any  policy.

 S.BUTA  SINGH:  Look  what  happens  in

 Tamil  Nadu.  Where  were  the  Janata  Party
 MLAs  ?  Perhaps  the  hon.  Member  does  not

 know  what  was  their  role.  The  Janata  Party
 MLAs  on  that  fateful  day  cooperated  with  all

 the  Opposition  Parties,  including  Congress.

 SHRI  THAMPAN  THOMAS:  That  does

 not  mean,  you  invoke  President’s  rule  there

 and  impose  a  rule  like  this.

 You  ought  to  have  explored  the  possi-

 bility  of  forming  the  Government  of  the

 people.

 S.  BUTA  SINGH:  Their  MLAs  were

 persent  at  the  time  when  the  unfortunate

 thing  happened.  When  the  Speaker  of  the

 Assembly  second  time  adjourned  the

 House,  some  of  the  hon.  Members  who  were
 not  in  agreement  with  the  ruling  of  the  chair,

 were  thera.  Their  Janata  MLAs  were  also

 sitting  in  the  House.  They  went  to  the  exterit
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 of  accepting  another  person,  another  hon.

 Member  as  Speaker  of  the  House.  Now,  it  is

 for  my  hon.  friend  to  come  here  and  say
 certain  things  to  the  extent  of  going  back  on

 everything  that  happened  on  that  day,  as  if

 Janata  Party  is  the  only  Party  which  commits

 no  sin.  ।  finds,  on  a  second  thought,  what-

 aver  has  been  done  in  a  particular  given
 situat..n  was  not  correct.  Like  Dandavate  ji

 my  distingushed  friend,  |  can  cite  examples
 but  |  do  not  want  to  divert  from  the  major
 issue.  Otherwise,  if  you  look  at  the  role  of  the

 Janata  Party  leaders  in  your  State,  sorne  of

 my  distinguished  colleagues  are  trying  to

 describe  their  party’s  stance,  their  stand  in

 the  Assembly  elections,  Panchayat  elec-

 tions.  What  was  the  stand  of  your  Party  in

 Tripura  ?  Mr.  chairman,  when  |  went  to

 Tripura,  their  people  met  me  and  started

 complaining  against  the  CPM  Government.

 They  said  “  You  are  the  only  saviourਂ  they
 said,  “You  send  the  Central  forces  so  that

 peaceful  elections  would  be  held  in  Tripura”.

 Now  the  hon.  Member  says  “What  you
 have  done  in  Tripura,  you  are  going  to  do  in

 Madras”.  In  Tripura,  what  has  happened  is,

 peaceful  elections  have  been  conducted,

 people  have  given  their  verdict  and  the

 present  Government  has  come  through  the

 people’s  verdict.

 SHRI  SAIFUDDIN  CHOWDHARY

 (Katwa):  Why  are  you  talking  about  Tripura?

 Why  are  you  replying  to  that?

 S.BUTA  SINGH:  ।  100  not  reply,  |  will  be

 accused.  |  am  trying  to  mention  only  the  role
 of  Janata  Party  in  each  and  every  situation.

 You  go  to  Punjab.  See  what  their  role  is.  It  is
 like  adeserted  monument -  Janata  Party  of

 1978.0  where  has  it  gone.  All  the  elements
 have  gone  astray.  (/nterruptions)

 That  is  why,  |  am  saying  that  the  hon.
 Member  is  misplaced.  He  is  an  intelligent
 Member.  That  is  my  problem.  He  under-
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 stands  the  situation.  He  understands  the

 political  situation  in  Tamilnadu.  But,  unfortu-

 nately  today  he  is  trying  to  put  blame  on  me,
 on  my  party  and  on  my  Leader.  My  Leader

 made  it  very.clear  on  27th,  a  day  before  the

 Assembly  was  to  meet.  |  got  information  that

 the  then  Chief  Minister  and  her  Party  col-

 leagues  were  trying  to  persuade  the  Mem-

 bers  |  use  the  word  ‘persuade’.  Some  of

 the  hon.  Members  have  used  other  words

 and  other  terms.  |  will  not  go  to  that  They
 were  trying  to  persuade  even  the  Members

 of  our  Party  who  had  committed;  “We  will  not

 oppose  youਂ  When  it  came  to  me,  |  immedi-

 ately  contacted  the  hon.  Chief  Minister  Smt.

 Janaki  and  |  asked  her;  “Where  is  the  neces-

 sity,  Madam?  why  should  you  do  ail  these

 things?”  She  said;  |  am  not  interested  in  this.

 Scme  over-enthusiastic  Members  of  my
 Cabinet  and  some  industrialists  in  their

 anxiety,  they  are  trying  to  persuade  some  of

 your  Party  Members  and  other  Party  Mem-

 bers  to  collect  as  much  support  as  we  can”.

 |  said:  “You  den't  require  that  thing  because

 we  have  decided  and  there  is  a  simple

 proposition  that  Members  present  and  vot-

 ing  willdecide  and  you  have  aclear  majority.
 Why  should  you  commit  it?  Why  should  you

 try  to  disturb  the  discipline  of  our  Party  which

 has  pledged:  “We  will  into  interfere  with  the

 groups  tomorrow  and  your  Government  has
 no  danger”.  A  little  later,  |  contacted  one  of
 their  party  leaders  here  and  he  also  prom-
 ised  to  speak  to  the  hon.  Chief  Minister.  After

 speaking  to  the  hon.  Chief  Minister  he  also

 confirmed  that  there  was.some  move  and
 have  advised  their  leaders  not  to  do  this.

 May  |  know  from  the  hon.  Members  who

 have  just  now  walked  out  and  some  of  the

 political  party  leaders  sitting  here  now  in-

 cluding  Shri  Ayyapu  Reddy-Ji  who  are  trying
 to  lend  their  sunport  to  the  Janaki  Govern-

 ment  now..

 SHRIE.AYYAPU  REDDY:  Please  don’t

 risunderstand  me  and  don't  misinterpret
 me.  ।  cisarly  inade  it  that  we  are  not  support-

 ing  either  group.  |  raised  it  on  that  simple
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 point  that  they  must  be  given  an  opportunity
 of  being  heard.  This  is  the  basic  right  which

 you  are  denying.

 5.  BUTA  SINGH:  |  am  not  saying  here.

 SHRI  E.AYYAPU  REDDY:  Let  me  say,
 Buta  Singh  -Ji  that  when  the  Janaki  Govern-

 ment  was  being  sworn-in  you  certainly
 should  have  been  consulted  by  the  Govern-

 ment  and  the  governor  should  have  ascer-

 tained  whether  there  is  comm.ment  on  part
 of  the  Congress  Party  to  support  her  or  not.

 Without  even  ascertaining  whether  the

 Congress  Party,  which  is  the  next  major

 party,  is  going  to  support  her,  the  Govern-

 ment  should  not  have  sworn-in  Mrs.  Janaki.

 S.BUTA  SINGH:  I  think  the  best  that  we

 could  do  under  the  circumstances  after  the

 sudden  death  of  late  Shri  M.G.  Ramachan-

 dran  was  that  we  made  it  clear  to  the  leader-

 ship  of  the  AIADMK  that  the  Congress  Party
 will  not  side  with  anybody  either  coming  out

 of  the  Party  or  trying  to  split  the  party.  You

 have  mentioned  in  your  speech  that  it  was

 our  spirituai  ,  constitutional,  moral  and  legal

 duty  to  see  that  the  AIADMK  is  not  split.  How.

 We  could  do  it  only  by  assuring  our  solid

 support.

 SHRI  E.AYYAPU  REDDY:  A  charis-
 matic  leader  like  Shri  Rajiv  Gandhi  and  with

 you,  Manning  the  Home  Ministry,  do  you  say
 that  it  was  not  possible  for  you  to  get  it  done.

 S.BUTA  SINGH:  Sorry,  we  do  not  have
 a  wise  person  like  you.  We  thought  in  our

 own  way  that  the  best  way  is  to  keep  away
 from  the  factional  fighting  inside  the  Al-

 ADMK  and  assured the  hon.  Chief  Minister
 of  that  time  saying;  “you  should  not  be  afraid

 of  it.  We  will  not  side  with  any  group.  Our  hon.

 Prime  Minister  nade  a  statement  that  he  had

 pledged  to  the  undivided  heritage  left  by  Shri

 M.G  Ramachandran  was  a  great  champion
 of  national  unity  and  national  integration.  He

 had  upheld  national  cause-whether  it  was  ih
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 Sri  Lankan  Accord’s  cause  or  it  was  a  ques-
 tion  of  bringing  the  entire  Tamil  Nadu  popu-
 lation  into  the  mainstream  of  Indian  life,  he

 always  viewed  the  issue  from  the  nationalis-

 tic  point  of  view.  That  is  why,  we  were  keen

 that  this  ideology,  his  policy  should  not  be

 disturbed  in  the  nati  nalinterest.  That  is  why
 he  took  that  particular  line.  But  unfortunately
 we  got  the  disturbing  information  that  this

 thing  is  going  to  happen.  What  happened  the

 next  day?  Our  party  was  to  meet  at  8,  O’
 clock.  We  found  that  a  good  number  of

 MLAs  were  coming  to  the  party.  Did  it  not

 prove  what  |  had  informed  the  previous  day?

 (Interruptions)

 SHRI  E.AYYAPU  REDDY:  They  may
 not  be  in  Madras.

 S.  BUTA  SINGH:  They  were  all  in

 Madras.  The  Members  were  coming.  There-
 fore,  we  were  left  with  no  option.  We  had  to

 tell  the  Hon.  Chief  Minister  that  if  that  was

 the  game,  then  sorry,  we  could  not  support

 you.  You  have  started  spliting  our  party.
 Therefore,  there  was  no  way  left  and  we  had

 to  take  the  difficult  dacision.

 Now  what  happens  in  the  Assembly
 The  report  submitted  by  the  Governor  make
 it  very  clear.  If  you  read  the  report  which  has
 been  circulated  to  the  Hon.  Members,  at

 page  6,  hegives  very  clearly  his  views  about

 what  happened  inside  the  Assembly.  At

 page  9,  he  says.

 “It  was  improper  on  the  fart  of  the

 Speaker  to  have  adjourned  the  House

 at  10  O’  Clock  on  the  20th  January,
 1988  instead  of  proceeding  with  the

 only  item  on  tne  agenda,  that  is,  taking

 up  the  Motion  ot  Confidenca  in  Snri-

 mati  Janaki  Ramachandran's  Govern-

 ment”.

 What  was  the  agenda?  There  was  only

 one  point  in  the  agenda  that  Vote  of  Confi-
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 dence  was  to  be  sought  in  the  Assembly.
 And  what  happens?  The  Hon.  Speaker
 comes  to  the  Chair  and  he  says,  “I  have

 received  atelephone  call”.  Will  any  Speaker
 entertain  such  a  ridiculous  proposition  that

 somebody  has  rang  him  up  that  five  mem-

 bers  of  the  Congress  Party  have  resigned
 from  the  membership  of  the  House?  You

 know  the  rules.  Rules  are  very  clear.  There

 is  aregular  drill  given.  The  letter  has  to  come

 to  the  speaker;  the  Member  has  to  present
 the  letter;  and  then  Speaker  has  to  take  a

 decision.  How  can  the  Speaker  of  Tamil

 Nadu  Assembly  entertain  such  a  request  on

 telephone?  Even  if  that  was  so,  the  resigna-
 tion  of  five  members  would  no’  have  made

 any  difference  because  the  Motion  was  for

 the  Members  presert  and  voting.  The  Mo-

 tion  would  have  taken  its  fate.  It  would  have

 been  passed  or  defeated.  But  the  five

 Members  would  not  have  made  much  differ-

 ence.  Suadenly  after  announcing  this,  he

 adjourns  tha  House.  And  next  when  he

 comes  at  12.  Oਂ  clock,  he,  without  any  inti-

 mation  to  the  House,  starts  dismissing  some

 of  the  out-going  ministers  including  the  out-

 going  Chief  Minister.  Was  it  ever  heard  in  the

 history  of  our  legislative  assemblies  that  the

 Hon.  Speaker  starts  action  without  any
 pauper  before  him?  Therefore,  all  these

 events  indicaled  as  to  what  will  happen  later
 on  in  this  House.  Suddenly,  at  3.  O’  clock  he

 comes  and  dismissed  the  entire  section  leu

 hy  Shri  Nedunchezhian  thereby  reducing
 the  whole  House  to  a  mockery.  Even  ona

 half  of  ihe  House  was  not  present  when  the
 so-called  Motion  was  adopted.  Is  it  no  the

 break-down  of  the  Constitution  ।  15  it  not  a

 travesty  on  the  rules  and  the  conduct  of

 business?  What  alse  is  the  constitutional

 position  of  the  State  if  the  Governor  has

 come  to  this  conclusion?

 (Interruptions)

 MR.  CHAIRMAN:  Order,  order.
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 SHRI  N.V.N.SOMU:  |  am  not  defend-

 ing.

 S.BUTA  SINGH:  |  am  not  yielding.

 (Interruptions)

 SHRI  N.V.N.  SOMU:  When  the  DMK

 Members  were  killed  what  was  the  Con-

 gress  party  doing?

 S.BUTA  SINGH:  My  information  at  that

 particular  time  was  that  we  lodged  our  pro-
 test  by  walking  out  from  the  Assembly.  We

 being  the  opposition  party,  you  could  not

 nave  expected  much.

 SHRI  P.  KOLANDAIVELU:  They  were

 anti-nationals.  That  is  why  they  had  been

 ousted  from  the  House.

 SHRI  N.V.N.  SOMU:  We  are  not  anti-

 nationals,  we  are  anti  only  to  Hindi  imposi-
 tion.

 SHRI  P.  KOLANDAIVELU:  They  had

 burnt  a  copy  of  the  Constitution.

 MR.  CHAIRMAN  (SHRI  VAKKOM

 PISRUSHOTHAMAN):  Please  resume  you!
 seats.  |  car.not  permit  this.

 (/nterruptions)

 5.  BUTA  SINGH:  Even  then  we  lent  our

 inoral  support  by  staging  a  walk-out  from  the

 Assembly.

 The  Hon.  Member  Shri  Thampan  Tho-

 mas  Said  that  the  Governor  is  working  as  an

 agent  of  the  Congress  (1).  In  this  case  if  you
 have  gone  through  the  report  that  the  Gover-

 nor  has  submitted,  you  would  see  that  the

 Governor  has  acted  purely  accorcing  to  the

 Constitution.  He  has  discharged  his  func-

 tions  stricily  according  to  the  provisions  of
 the  Constitution,  under  Article  356.

 The  DMK  Member  said  that  we  are
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 hanging  a  Sword  of  Damocles.  Well,  it  is  the

 same  Sword  which  is  going  to  give  them  a

 chance  to  go  to  the  people.  Otherwise,  if  this

 was  not  to  happen,  the  DMK  which  was

 being  eliminated  by  the  Hon.  Speaker  in

 instalments,  by  now  would  have  been  com-

 pletely  packed  out.  Who  knows,  by  now  not

 a  single  Member  would  have  been  there!

 SHRI  N.V.N.  SOMU:  You  did  not  open

 your  mouth  then.

 S.  BUTA  SINGH:  The  Governor  has

 come  to  your  rescue.  You  must  thank  him  at

 least  for  once..(/nterruptions)....You  must

 thank  the  Governor for  you  are  given  at  least

 some  face  to  go  to  the  people.  You  must

 praise  the  Governor  for  he  is  the  one  who

 gave  you  the  opportunity  to  go  to  the  people
 and  seek  their  mandate.

 Some  Hon.  Members  objected  to  one  of

 my  distinguished  colleagues,  a  very  senior

 leader,  going  as  PCC  President.  Well,  he  is

 our  leader  by  his  own  right  and  there  is

 nothing  wrong  if  the  congress  Party  goes,
 mobilises  the  people  and  tries  to  gather
 sufficient  support  to  come  back  to  the  As-

 sembly.  What  is  wrong  in  that?  It  is  our  right
 under  the  Constitution.  All  political  parties
 Strive  for  that,  we  will  definitely  do  that  and  |

 am  sure  that  with  the  help  of  the  people  of

 Tamil  Nadu,  the  secular  forces,  the  national-

 ist  forces,  the  progressive  forces,  we  are

 obliged  to  uphold  the  great  ideology  of

 Mahatma  Gandhi,  lately  followed  by  the  late

 Shri  MGR.  We  will  see  to  it  that  the  values

 that  he  held  high  in  his  life  time  are  allowed

 to  continue  without  any  difficulty  in  Tamil

 Nadu.

 With  this  hope,  |  am  sure  that  this  House

 will  agree  with  me  that  we  will  expect  the

 people  of  Tamil  Nadu  to  bring  back  a  Gov-

 ernment  which  will  serve  the  people  of  Tamil

 Nadu.

 The  DMK  leader  was  trying  to  mention
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 about  the  Sarkaria  Report.  |  don't  know

 which  Sarkaria  Commission  he  was  refer-

 ring  to.  Was  it  67  Sarkaria,  or  87  Sarkaria?

 SHRIP.  KOLANDAIVELU: That  is  DMK

 Sarkaria  Commission.

 SHRI  N.V.N.  SOMU:  By  the  same  Sar-

 karia  Commission  you  maligned  the  DMK.

 That  is  why  we  are  sure  that  the  President's

 Rule  is  used  as  a  weapon  of  the  Congress
 Party.

 (Interruptions)

 S.  BUTA  SINGH:  If  you  are  so  keen

 about  having  the  Sarkaria  Commission

 Report  published,  the  Sarkaria  Commission

 report  of  67  is  very  well  referred  to  in  the

 Assembly  of  Tamil  Nadu.  |  have  no  objection
 if  you  want  to  have  it  published........  (/nter-

 ruptions).....

 The  present  Sarkaria  Commission  re-

 port  is  engaging  the  attention  of  the  State

 Governments,  this  august  House,  the  State.

 Assemblies  and  we  are  willing  to  review  and

 take  a  definite  view  on  it  as  soon  as  we  are

 able  to  get  the  opinion  of  all  the  concerned

 States,  the  Parliament  and  the  Assemblies.

 Definitely  we  will  come  before  this  august
 House  on  positive  lines  that  the  Government

 of  India  would  like  to  have  on  the  Sarkaria

 Commission  Repor.

 With  these  remarks  1  would  commend

 to  this  Hon.  House.  There  is  a  slight  amend-

 ment  which  my  dear  friend,  Shri  Jeevarathi-

 nam  wanted  to  highlight.  1am  sorry  under  the

 present  circumstances  this  proclamation
 has  to  be  passed  as  it  is.  If  the  hon.  Member

 is  really  keen  10  press  his  point  |  can  have  it

 re-examined  and  then  we  may  on  a  later

 occasion  come  to  the  House  ff  there  is  sub-

 stance  in  the  point  raised  by  the  hon.  Mem-

 ber.  |  will  come  back  to  the  House  ह  ।  is

 necessary  but  at  the  moment  this  prociama-

 tion  as  moved  must  be  passed  unanimously.
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 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  approves  the  Procla-

 mation  issued  by  the  President  on  the

 30th  January,  1988  under  article  356

 of  the  Constitution  in  relation  to  the

 State  of  Tamil  Nadu.”

 The  motion  was  fadopted.

 16.51  hrs.

 PARSI  MARRIAGE  AND  DIVORCE

 (AMENDMENT)  BILL

 [English]

 MR.  CHAIRMAN:  Now  the  House  will

 take  up  item  No.  12  of  the  agenda.  Shri  H.R.

 Bhardwgj.....

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE  (SHRI
 H.R.  BHARDWAQ):  Sir,  |  beg  to  move:

 “That  the  Bill  further to  amend  the  Parsi

 Marriage  and  Divorce  Act,  1936,  as

 passed  by  Rajya  Sabha,  be  taken  into

 consideration.”

 The  law  relating  to  Marriage  and  Divorce

 among  Parsis  is  contained  in  Parsi  Marriage
 and  Divorce  Act,  1936.  Since  the  enactment

 of  this  Act  no  substantial  anendments  were

 carried  out  in  view  of  the  declared  policy  of
 the  Government  not  to  effect  any  changes  in

 the  personal  laws  of  the  minority  communi-

 ties  unless  the  initiative  therefor  comes  from
 the  minority  communities  themselves.  Such
 an  initiative  has  now  come  from  the  Parsi

 community  in  the  form  of  two  sets  of  propos-
 als:  One  from  the  Chairman,  Board  of  Trus-

 tees  of  the-Parsi  Panchayat,  Bombay  and

 other  from  Mrs.  Meher  Master-Moos  repre-

 senting  the  Federation  of  Parsi  Anjumans  of
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 The  Minorities  Commission  had  also

 received  both  these  proposals.  The  Minori-

 ties  Commission  had  considered  these  two

 sets  of  proposals  and  had  recommended

 that  since  the  Bombay  Parsi  Panchayat  is  a

 representative  body  of  the  Parsi  community
 and  it  has  taken  into  consideration  the  opin-
 ions  of  similar  other  such  Panchayats  within

 the  country,  the  amendments  proposed  by
 the  Bombay  Parsi  Panchayat  should  be

 given  preference  and  be  adopted.

 The  proposals  were  also  circulated

 among  the  State  Governments  and  the

 Union  territory  administrations .  for  their
 comments.  The  majority  of  the  State

 Governments  and  Union  territory  admini-

 strations  have  recommended  the  accep-
 tance  of  the  proposed  amendments.  The

 Government  has,  therefore,  decided  to  go
 ahead  with  the  proposed  amendments  and

 as  a  result  thereof  has  brought  the  present
 Bill.

 The  main  purpose  of  the  amendments

 incorporated  in  the  Bill  is  to  bring  the  provi-
 sions  of  the  Parsi  Marriage  and  Divorce  Act,
 1936  in  line  with  the  provisions  contained  in

 the  Hindu  Marriage  Act,  1955  and  the  Spe-
 cial  Marriage  Act,  1954.

 The  Child  Marriage  Restraint  Act,  1929
 was  amended  in  1978  to  provide  therein  that

 the  marriageable  age  in  the  case  of  male

 shall  be  21  years  and  in  the  case  of  female

 18  years.  It  is  proposed  to  bring  the  provi-
 sions  of  Parsi  Marriage  and  Divorce  Act,
 1936  in  tune  with  this  amendment.  Section  3

 of  the  Act  is  therefore  proposed  to  be

 amended  for  that  purpose.  ॥  has  also  been

 proposed  to  provide  therein  that  the  children

 of  marriages  which  are  declared  invalid

 under  the  Act  shall  be  deemed  to  be  legiti-
 mate  children.

 Sections  19  and  20  of  the  Principal  Act


